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"--1. This application has been filed seeking execution of the order dated 19.03.2021 passed in O.A. 68/2021.
In the O.A., the applicant had sought the remedy to prevent untreated sewage/effluent which was being
discharged in the Strom Water Drain in Karkarmodel situated in Municipal Corporation, Ward No. 43 at
Sahibabad, Ghaziabad. The Tribunal in the order dated 19.03.2021 took note of the fact that the issue was
already considered and dealt with in the order dated 27.01.2021 in O.A. No 2012 in Manoj Mishra Vs. Union
of India & ors. The Tribunal also noted that the Yamuna Monitoring Committee was appointed by the Tribunal
and it had submitted the report which was dealt with in the orders of the Tribunal dated 06.07.2020 and
27.01.2021 and had quoted the relevant part of the report of the Committee.

2. Learned Counsel for the applicant has relied upon the recommendation No. 4 in the report which reads as
under:

“4. Implementation of Septage management by December 20 in all areas which are sewered.” The Tribunal in
the order dated 19.03.2021 also took note of the fact that on 06.07.2020 and 27.01.2021 the direction was
issued to State of UP to take further action in terms of the above recommendation which was one of the seven
such recommendations of the Committee.

3. The Tribunal thereafter took note of the further report of YMC dated 07.12.2020 which was accepted and in
the case of Manoj Mishra Supra the in paragraph 23 certain direction were issue as under:

“23. Accordingly, we direct that in terms of directions of the Hon’ble Supreme Court and earlier orders of this
Tribunal, henceforth the Chief Secretary, NCT of Delhi, in coordination with other authorities (such as,
Additional Chief Secretary Urban Development, DDA, IDMC, DPCC, DJB) and the Chief Secretaries of
Haryana and UP may personally monitor the progress, by evolving effective administrative mechanism to
handle grim situation caused by years of neglect. Causes of failure of existing mechanism and remedial
measures required be addressed in the light of reports of the Committee. This needs to be further overseen at
National level by the Central Monitoring Committee, headed by Secretary Jalshakti, which also includes
NMCG and CPCB, in terms of earlier orders of this Tribunal. To give effect to the orders of the Hon’ble
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Supreme Court, the Tribunal has already directed constitution of River Rejuvenation Committees (RRCs) in all
the States/UTs by order passed in OA No. 673 of 2018 in Re: News item published in “The Hindu™ authored
by Shri Jacob Koshy titled “More river stretches are now critically polluted : CPCB, to be headed by the
Environment Secretaries of States/UTs, to prepare and execute action plans for restoration of the polluted river
stretches, under the oversight of the Chief Secretaries of the States/UTs. Such action plans are already in place.
The RRCs of Delhi, Haryana and UP may accordingly monitor execution of the action plans with proper inter-
departmental coordination, to remedy the polluted stretches of river Yamuna in their respective jurisdiction,
subject to oversight of the Chief Secretaries on quarterly basis, who may thereafter give their quarterly reports
to the Central Monitoring Committee (CMC) headed by the Secretary, Jal Shakti in terms of order dated
21.09.2020 in O.A. No. 673/2018, supra.”

4. Hence, in view of the above reports and the directions/orders in the matter of Manoj Mishra Supra the
Tribunal had disposed the O.A. No. 68/2021 finding the no separate order in O.A is required.

5. In this Execution Application the Tribunal had earlier passed order dated 01.11.2021 taking the view that the
request made by the applicant in this E.A. goes beyond the order of the Tribunal dated 19.03.2021 and in case
there is a breach of the order of the Tribunal, the applicant had remedy to file an application under Section 26
of NGT Act, 2010 and for execution under Section 25 no case was made out. Accordingly, the E.A. was
rejected and this order was subject of challenge before the Hon’ble Supreme Court in Civil Appeal No. 1629 of
2022, which was disposed of by Hon’ble Supreme Court by order dated 20.02.2023 by holding as under:

“3. The appellant moved an execution application, EA No 33 of 2021, seeking execution of the order dated 19
March 2021. By the impugned order, the Tribunal has observed that the request made in the application “goes
beyond what has been said in the order of the Tribunal dated 19 March 20217 and even otherwise, if there was
a breach of the order of the Tribunal, the appellant would have to seek the remedy under Section 26 of the
National Green Tribunal Act 2010. The Tribunal did not find that there was any case for taking recourse to its
power under Section 25 for executing the order.

4. The NGT has power under Section 25 to execute its orders as decrees of a civil court. Section 26 is
comprised in Chapter IV which deals with the penalty for failure to comply with the orders of the Tribunal.

5 The grievance of the appellant is that the power to impose a penalty under Section 26 will not redress the
substratum or the grievance which is the discharge of untreated sewage and effluent and the absence of a
sewerage system.

6 We are of the considered view that the observation of the Tribunal that there was no case for executing the
earlier order under Section 25 is misconceived. The Tribunal is entrusted with the wholesome power to ensure
that its orders are complied with. The absence of sewerage facilities is an important aspect which would merit
the exercise of powers by the Tribunal under Section 25. The invocation of the power to levy a penalty under
Section 26 will not necessarily sub-serve the purpose.

7 Accordingly, we allow the appeal and set aside the impugned order of the Tribunal dated 1 November 2021.
Execution Application No 33 of 2021 is restored to the file of the National Green Tribunal.

8 The Tribunal shall take up the application under Section 25 and consider what orders would be necessary to
effectuate the original order dated 19 March 2021 of which execution was sought.

9 The appeal is accordingly disposed of.”

6. Thereafter on 12.01.2024, the Tribunal had issued notice to the respondents, requiring them to file their
response.

7. One communication dated 14.05.2024 has been received from Under Secretary, Environment, Forest and
Climate Change Department of State of U.P. addressed to the Registrar General of the Tribunal stating that in
compliance of the direction of the NGT dated 12.01.2024 necessary directions for ensuring compliance and
filing compliance report have been issued to Urban Development Department, District Magistrate Ghaziabad
and Nagar Ayukt, Nagar Nigam Ghaziabad vide communication dated 27.02.2024 and thereafter the direction
to same authority were issued on 10.05.2024. It does not reflect any compliance of the order of the Tribunal
dated 19.03.2021 passed in 68/2021 by the Chief Secretary, U.P. In fact, the so-called communication which is
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stated to be the report by the State of U.P. reflects that from 19.03.2021 till 22.02.2024 nothing had been done
for compliance of the said order.

8. Strangely when we had put a question to the counsel appearing for the State in respect of the compliance to
be done by the District Magistrate, Ghaziabad, he has answered that the District Magistrate, Ghaziabad has no
responsibility and no role in the matter. Hence we require the Chief Secretary, State of U.P. to appear virtually
on the next date or to file his personal affidavit explaining the above situation and also disclosing reason for
non-compliance of the order.

9. The respondent no. 4, Municipal Commissioner Ghaziabad had initially taken the stand that no sewage is
flowing in the storm water drain but when we asked him to point it out from the compliance report of
Municipal Corporation, Ghaziabad, he could not do. So called response on behalf of Nagar Nigam, Ghaziabad
has been filed on 05.03.2024. We have minutely perused the same and we find that though in the index it is
mentioned “Compliance Report filed on behalf of Ghaziabad Nagar Nigam™ but there is no compliance report
enclosed along with the index. On the contrary some communications have been enclosed therewith and from
that communications also the counsel for the Municipal Commissioner, Ghaziabad could not point out any plea
that sewage is not going in storm water drain. Hence, we find that an attempt has been made by the Respondent
No. 4 to incorrectly state before the Tribunal that no such sewage water is flowing in storm water drain and
incorrectly stating about filing of compliance report without filing any such compliance report. Hence we
impose a cost of Rs. 15,000/- on the Commissioner, Municipal Corporation, Ghaziabad for filing such a
misleading response before the Tribunal.

10. Learned Counsel for respondent no. 7 has stated that no compliance is to be done by respondent no. 7,
which is not disputed by the counsel for the applicant therefore counsel for the applicant is permitted to delete
the respondent no. 7.

11. It is worth noting that applicant has enclosed the photograph sannexure A-2 page 21 to 24 along with
execution application andphotographs annexure A-1 page 77 & 78 along with the response dated 15.05.2024
clearly showing that sewage/water discharged from household is openly flowing in the drains. These
photographs are not disputed by any of the respondents, which prima-facie reveals that the order passed by the
Tribunal has not been complied with till now.

12. The reply on behalf of UPPCB dated 13.05.2024 has been filed and the counsel for UPPCB during the
course of interaction stated that UPPCB is not responsible for taking any action and he cannot make a
statement if sewage is still flowing in the storm water drain. Along with the response of UPPCB no water
sample analysis report of samples taken from storm water drain have been filed. We are of the view that once
an issue relating to flowing of sewage in storm water drain is raised then it is the responsibility of the UPPCB
to take sample from storm water drain in question and get them analyzed to find out correct position and once
the photographs are enclosed with details of the area by the applicant showing that the sewage is flowing
openly then it is the responsibility of the UPPCB to find out the person responsible for the same and take
appropriate action for imposition of environmental compensation. We find that UPPCB has not only failed to
discharge their responsibility but an incorrect stand has been taken that UPPCB has no responsibility in this
matter.

13. In above background, we give one more opportunity to the concerned respondents to comply with the order
and file compliance report at least one week before the next date.

14. List on 02.09.2024.---"
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1.

The Joint Secretary, Urban Development Department, Uttar Pradesh, vide letter no. N.G.T.-
140/Nau-5-2024-21Writ/2023 dated 30.05.2024 gave instructions for complying with the last
order of this Hon’ble Tribunal dated 16.05.2024 and submit an Action Taken Report to the
Department of Environment, Forest and Climate Change, Government of Uttar Pradesh and
Member Secretary, Uttar Pradesh Pollution Control Board (hereinafter referred to as UPPCB)
and also to provide a copy of the same to the Urban Development Department, Uttar Pradesh.
True copy of the letter no. N.G.T.-140/Nau-5-2024-21Writ/2023 dated 30.05.2024 has been
annexed herein ANNEXURE R1.
This matter has been taken into cognizance with utmost sincerity and earnestness by the Chief
Secretary, Government of U.P who vide letter no. N.G.T.-336/81-7-2024 dated 10.06.2024 has
written to the Principal Secretary, Urban Development Department, Uttar Pradesh to comply
with the last order of the Hon’ble Tribunal dated 16.05.2024 and communicate to the
authorities mentioned in the above paragraph for taking immediate and quick action as per the
order and submit their Action taken Report to the Department of Environment, Forest and
Climate Change, Government of Uttar Pradesh and Member Secretary, UPPCB.
True copy of the letter no. N.G.T.-336/81-7-2024 dated 10.06.2024 has been annexed herein
ANNEXURE R2.
The Joint Secretary, Government of Uttar Pradesh vide letter no. N.G.T.-150/Nau-5-2024-
21Writ/2023 dated 03.07.2024 and vide another letter no. N.G.T.-150 (1)/Nau-5-2024-
21Writ/2023 dated 11.07.2024 had directed to the same concerned authorities to comply with
the last order dated 16.05.2024 and to take immediate and necessary action with regard to the
matter in question and file the Action taken Report and send it to the concerned departments
for their kind perusal.

True copy of the letter no. N.G.T.-150/Nau-5-2024-21Writ/2023 dated 03.07.202 letter
no. N.G.T.-150 (1)/Nau-5-2024-21Writ/2023 dated 11.07.2024 has been annexed herein as
ANNEXURE R3.

The existing situation of the site in question i.e., Karkar Model located at Municipal
Corporation, Ward No. 43, Sahibabad, Ghaziabad, that a Sewage Pumping Station (hereinafter
referred to as SPS) was constructed in the year 2002 at OHT Campus in Karkar Model and the
Sewers were laid down in the year 2009. It is important to submit here that both the SPS and
Sewers were located on site during this inspectionon dated 17.08.2024. The sewage was
earlier pumped through the SPS by a rising main into the 1800mm diameter trunk sewer which
is later discharged into 48 MLD MPS Indirapuram and from that it is forwarded to the 56
MLD STP Indirapuram for treatment.

Several issues were found during the inspection which are mentioned below:

i) Defect in the Pumping Plant of SPS that was resulting in over flow of sewage.

ii) As an immediate remedy, temporary Pumping Plant was installed in the SPS by Jalkal
Department of Nagar Nigam, Ghaziabad to prevent the overflow through manholes.
The same was found to be pumped into the adjoining drain, which finally joins the
Sahibabad Drain.

iii) Sahibabad Drain is intercepted and diverted to 74 MLD STP Indirapuram but it was
contended by this Hon’ble Tribunal that such discharge is in violation of the laws laid.
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6. For improving the sewage issue in the Karkar Model located at Municipal Corporation, Ward
No. 43, Sahibabad, Ghaziabad have been taken. That firstly the Pumping Plant installed as a
temporary arrangement by the Jalkal Department of Nagar Nigam, Ghaziabad has been
removed from the site by which sewage was earlier being pumped into the open drain merging
into the Sahibabad Drain. It is germane to mention here that a new Pumping Plant has been
installed by which sewage is being pumped through the close Rising Main into the common
chamber of 1800mm diameter Trunk Sewer Line. That this further discharges the sewage into
the 48 MLD MPS which further pumped into the 56 MLD STP, Indirapuram for treatment. It
is submitted along with the above statement that the primary concern of dumping the sewage
into the open drain has been put to a permanent stop.

7. Such actions taken have been given below:

i) A Pre-Feasibility Report (hereinafter referred to as PFR) amounting to Rs. 9.39
crore has been prepared. '

ii) The said PFR of the project was put forward to the State Level Technical
Committee (SLTC), which by meeting held on 27.08.2024 under the AMRUT 2.0
Programme has been approved. This meeting was chaired by the Principal
Secretary, Urban Development Department, Uttar Pradesh.

A True Copy of Minutes of Meeting dated on 27.08.2024 is ANNEXURE R4.

iii) That a detailed survey for the condition assessment of the existing sewer line, to
quantify the additional sewer that needs to be laid in the expanded/left-out area of
the Karkar Model, has been completed.

iv) That based on this Detailed Survey and Investigation Report, the design of the
Sewer Network and the formulation of the Detailed Project Report (hereinafter
referred to as DPR) are in progress and shall be completed within stipulated time
period i.e., 15/09/2024.

v) ' Upon completion of the works proposed in the DPR, the domestic sewage shall be
treated in the same 56 MLD STP, Indirapuram which is located on the site in
question and has been mentioned above.

8. Certain tasks have been proposed in the PFR for complying to the last order dated 16.05.2024
to improve the condition of drains in the site in question. That the same tasks or works are
given below:

a. That on inspection it was found that Karkar Model has a total road length of 10 kms
where the sewage line for 4 kms in the household area already exists. That it is
proposed to be used further to discharge the sewage.

b. That in the remaining area of 6 kms road around the houses in the site in question, new
sewage lines shall be laid down and connected to the same STP located at Indirapuram
through Sewage Pumping Station. This will amount to cover 100% of the households
by providing Sewer House Connections.

c. That a new Sewage Pumping Plant will be constructed as the existing SPS is of only
3.0 meters diameter and is not suitable for containing 03 pumps.

d. That for pumping sewage through the SPS, the existing Rising Main of 400mm
diameter shall be used.

9. Under the chairmanship of Principal Secretary, Urban Development, Government of Uttar
Pradesh a meeting was convened on 21.08.2024 and all the concerned officers mentioned
above in the paragraph no. 6 were present and the stock of the current situation was presented
and discussed, and the directions were issued in order to take further action.
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True copy of the letter no. N.G.T.-226/Nau-5-2024-21Writ/2023 dated 16.08.2024 has
" been annexed herein as ANNEXURE RS5.
It is submitted that in furtherance to that, District Magistrate, Ghaziabad and Municipal
Commissioner, Ghaziabad has sent status report dated 28.08.2024 to the Urban Development
Department, Government of Uttar Pradesh which is also attached with Annexure-R5.

10. vide letter no. 1893/Estimate dated 23.08.2024 and another letter no. 1900/NGT dated
24.08.2024 the Chief Engineer (Ghaziabad Zone) U.P. Jal Nigam (Urban), Ghaziabad wrote to
the Chief Engineer (Nagar) U.P. Jal Nigam (Urban), Lucknow for submitting the PFR and
Compliance. True copy of the letter dated 23.08.2024 along with the PFR and letter dated
24.08.2024 along with the Compliance Report has been annexed herein as ANNEXURE R6.
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Item No. 11 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Execution Application No. 33/2021
Original Applicaltrilon No. 68/2021
Sushil Raghav Applicant
Versus

Union of India & Ors. Respondent(s)

Date of hearing: 16.05.2024

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER

HON'BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Applicant: Mr. Rahul Choudhary & Ms. Shreepurna Dasgupta, Advs. for Applicant
in E.A 33/2021

Respondent: Mr. Bhanwar Pal Singh Jadon, Mr. Chetan Jadon & Mr. Hardik Saxena,
Advs, for the State of UP
Mr. Pradeep Misra & Mr. Daleep Dhyani, Advs. for UPPCB (Through VC)
Ms. Ruchira Gupta & Ms.Pooja Tripathi, Advs. for UPSIDC
Mr. Malalk Bhatt (Through VC), Ms. Neeha Nagpal & Mr. Shreyansh
Chopra, Advs. for Ghaziabad Nagar Nigam

ORDER

1. This application has been filed seeking execution of the order dated
19.03.2021 passed in Q.A. 68/2021. In the O.A., the applicant had
sought the remedy to prevent untreated sewage/effluent which was
being discharged in the Strom Water Drain in Karkarmodel situated in
Municipal Corperation, Ward Neo. 43 at Sahibabad, Ghaziabad. Tﬁe
Tribunal in the order dated 19.03.2021 took note of the fact that the
issue was already considered and dealt with in the order dated
27.01.2021 in O.A. No 2012 in Manoj Mishra Vs. Union of India & ors.
The Tribunal also noted that the Yamuna Monitoring Committee was
appointed by the Tribunal and it had submitted the report which was
dealt with in the orders of the Tribunal dated 06.07.2020 and 27.01.2021

and had quoted the relevant part of the report of the Comimittee. -
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2. Learned Counsel for the applicant has relied upon the

recommendation No. 4 in the report which reads as under:

“4. Implementation of Septage management by December 20 in all
areas which are sewered.”

The Tribunal in the order dated 19.03.2021 also tock note of the
fact that on 06.07.2020 and 27.01,2021 the direction was issued to State
of UP to take further action in terms of the above recommendation which

was one of the seven such recommendations of the Committee.

3. The Tribunal thereafter took note of the further report of YMC
dated 07.12.2020 which was accepted and in the case of Manoj Mishra
Supra the in paragraph 23 certain direction were issue as under:

“23. Accordingly, we direct that in terms of directions of the Hon'ble
Supreme Court and earlier orders of this Tribunal, henceforth the
Chief Secretary, NCT of Delhi, in coordination with other authorities
{such as, Additional Chief Secretary Urban Development, DDA,
IDMC, DPCC, DJB) and the Chief Secretaries of Haryana and UP
may personally monitor the progress, by evolving effective
administrative mechanism to handle grim situation caused by years
of neglect. Causes of failure of existing mechanism and remedial
measures required be addressed in the light of reports of the
Committee. This needs to be further overseen at National level by the
Central Monitoring Committee, headed by Secretary Jalshakti, which
aiso includes NMCG and CPCB, in terms of earlier orders of this
Tribunal. To give effect to the orders of the Hon’ble Supreme Court,
the Tribunal has already directed constitution of River Rejuvenation
Committees (RRCs) in all the States/UTs by order passed in OA No.
673 of 2018 in Re: News item published in "The Hindu” authored by
Shri Jacob Koshy titled “"More river streiches are now critically
polluted : CPCE, to be headed by the Environment Secrefaries of
States/UTs, to prepare and execute action plans for restoration of
the poliuted river stretches, under the oversight of the Chief
Secretaries of the States/UTs. Such action plans are already in
Place. The RRCs of Delhi, Haryana and UP may accordingly monitor
execution of the action plans with proper inter-departmental
coordination, to remedy the polluted stretches of river Yamuna in
their respective jurisdiction, subject to oversight of the Chief
Secretaries on quarterly basis, who may thereafter give their
guarterly reports to the Central Monitoring Committee (CMC) headed
by the Secretary, Jal Shakti in terms of order dated 21.09.2020 in
O.A. No. 67372018, supra.”

N-N5-7N74 10-30
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4. Hence, in view of the above reports and the directions/orders in the
matter of Manoj Mishra Supra the Tribunal had disposed the O.A. No.

68/2021 finding the no separate order in O.A is required.

5. In this Execution Application the Tribunal had earlier passed order
dated 01.11.2021 taking the view that the request made by the applicant
in this E.A. goes beyond the order of the Tribunal dated 19.03.2021 and
in case there is a breach of the order of the Tribunal, the applicant had
remedy to file an application under Section 26 of NGT Act, 2010 and for
execution under Section 25 no case was made cut. Accordingly, the E.A.
was rejected and this order was subject of challenge before the Hon'ble
Supreme Court in Civil Appeal No. 1629 of 2022, which was disposed of
by Honble Supreme Court by order dated 20.02.2023 by holding as

under:

“3, The appellant moved an execution application, EA No 33 of 2021,
seeking execution of the order dated 19 March 2021. By the
impugned order, the Tribunal has observed that the request
made in the application “goes beyond what has been said in the
order of the Tribunal dated 19 March 20217 and even otheruwise,
if there was a breach of the order of the Tribunal, the appellant
would have fo seek the remedy under Section 26 of the National
Green Tribunal Act 2010. The Tribunal did not find that there
was any case for taking recourse to its power under Section 25
for executing the order.

4, The NGT has power under Section 25 to execute its orders as
decrees of a civil court. Section 26 is comprised in Chapter IV
which deals with the penalty for failure to comply with the
orders of the Tribunal.

5 The grievance of the appellant is that the power to impose a
penalty under Section 26 will not redress the substratum or the
grievance which is the discharge of untreated sewage and
effluent and the absence of a sewerage system.

6 We are of the considered view that the observation of the
Tribunal that there was no case for executing the earlier order
under Section 25 is misconceived. The Tribunal is entrusted with
the wholesome power to ensure that its orders are complied
with. The absence of sewerage facilifies is an important aspect
which would merit the exercise of powers by the Tribunal under
Section 25. The invocation of the power to levy a penalty under
Section 26 will not necessarily sub-serve the purpose.

7 Accordingly, we allow the appeal and set aside the impugned
order of the Tribunal dated 1 November 2021. Execution
Application No 33 of 2021 is restored to the file of the National
Green Tribunal.

3
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8 The Tribunal shall take up the application under Section 25 and
consider what orders would be necessary to effectuate the
original order dated 19 March 2021 of which execution was
sought.

9 The appeal is accordingly disposed of.”

6. Thereafter on 12.01.2024, the Tribunal had issued notice to the

respondents, requiring them to file their response.

7. One communication dated 14.05.2024 has been received from
Under Secretary, Environment, Forest and Climate Change Department
of State of U.P. addressed to the Registrar General of the Tribunal stating
that in cbmpliance of the direction of the NGT dated 12.01.2024
necessary alirections for ensuring compliance and filing compliance report
have been|issued to Urban Development Department, District Magistrate
Ghaziabad and Nagar Ayukt, Nagar Nigam Ghaziabad vide
communication dated 27.02.2024 and thereafter the direction te same
authority were issued on 10.05.2024. It does not reflect any compliance
of the order of the Tribunal dated 19.03.2021 passed in 68/2021 by the
Chief Secretary, U.P. In fact, the so-called communication which is stated

to be the repert by the State of U.P. reflects that from 19.03.2021 till

22.02.2024 nothing had been done for compliance of the said order.

8. Strangely when we had put a question to the counsel appearing for
the State in respect of the compliance to be done by the District
Magistrate, Ghaziabad, he has answered that the District Magistrate,
Ghaziabad has no responsibility and no role in the matter. Hence we
require the Chief Secretary, State of U.P. to appear virtually on the next
date or to {ile his personal affidavit explaining the above situation and

also disclosing reason for non-compliance of the order.

9. The respondent no. 4, Municipal Commissioner Ghaziabad had
initially taken the stand that no sewage is flowing in the storm water

4
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drain but when we asked him to point it out from the compliance report
of Municipal Corporation, Ghaziabad, he could not do. So called response
on behalf of Nagar Nigam, Ghaziabad has been filed on 05.03.2024. We

have minutely perused the same and we find that though in the index it

"is mentioned “Compliance Report filed on behalf of Ghaziabad Nagar

Nigam” but there is no compliance report enclosed along with the index.
On the contrary some communications have been enclosed therewith and
from that communications also the counsel for the Municipal
Commissioner, Ghaziabad could not point out any plea that sewage is not
going in storm water drain. Hence, we find that an attempt has been
made by the Respondent No. 4 to incorrectly state before the Tribunal
that no such sewage water is flowing in storm water drain and incorrectly
stating about filing of compliance report without filing any such
compliance report. Hence we impose a cost of Rs. 15,000/~ on the
Commissioner, Municipal Corporation, Ghaziabad for filing such a

misleading response before the Tribunal.

10. Learned Counsel for respondent no. 7 has stated that no
compliance is to be done by respondent no. 7, which is not disputed by
the counsel for the applicant therefore counsel for the applicant is

permitted to delete the respondent no. 7.

11. It is worth noting that applicant has enclosed the photographs
annexure A-2 page 21 to 24 along with execution application and
photographs annexure A-1 page 77 & 78 along with the response dated
15.05.2024 clearly showing that sewage/water discharged from
household is openly flowing in the drains. These photographs are not
disputed by any of the respondents, which prima-facie Teveals timt the

order passed by the Tribunal has not been complied with till now.
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12.  The reply on behalf of UPPCB dated 13.05.2024 has been filed and
the counsel for UPPCB during the course of interaction stated that
UPPCB is not responsible for taking any action and he cannot make a
statement if sewage is still flowing in the storm water drain. Along with
the response of UPPCB no watér sample analysis report of sﬁmples taken
from storm water drain have been filed. We are of the view that once an
issue relating to flowing of sewage in storm water drain is raised then it is
the responsibility of the UPPCB to take sample from storm water drain in
question and get them analyzed to find out correct position and once the
photographs are enclosed with details of the area by the applicant
showing that the sewage is flowing openly then it is the responsibility of
the UPPC%B to find out the person responsible for the same and take
appropriate action for imposition of environmental compensation. We find
that UPPCB has not only failed to discharge their responsibility but an

incorrect stand has been taken that UPPCB has no responsibility in this

matter.

13. In above background, we give one more opportunity te the
concerned respondents to comply with the order and file compliance

report at least one week before the next date.

14. List on 02.09.2024.
Prakash Shrivastava, CP

Arun Kumar Tyagi, JM

Dr. A, Senthil Vel, EM

May 16, 2024
E.A No. 33/2021 In
0.A. No. 68/2021
HB
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........ 8. Strangely when we had put a question to the counsel
appearing for the State in respect of the compliance to be done by the
District Magistrate, Ghaziabad, he has answered that the - Oistrict
Magistrate, Ghaziabad has no responsibility and no role in the matter.
Hence we require the Chief Secretary, State of U.P to appear
virtually on the next date or to file his personal affidavit
explaining the above situation and also disclosing reason for
non-compliance of the order.

9. The respondent no. 4, Municipal Commissioner Ghaziabad had
initially taken the stand that no sewage is flowing in the storm water
drain but when we asked him to point it out from the compliance report
of Municipal Corporation, Ghaziabad, he could not do. So called
response on behalf of Nagar Nigam, Ghaziabad has been filed on
05.03.2024. We have minutely perused the same and we find that
though in the index it is mentioned “Compliance Report filed on behalf
of Ghaziabad Nagar Nigam” but there is no compliance report enclosed
along with the index. On the contrary some communications have been
enclosed therewith and from that communications also the counsel for
the Municipal Commissioner, Ghaziabad could not point out any plea
that sewage is not going in storm water drain. Hence, we find that an
attempt has been made by the Respondent No. 4 to incorrectly state
before the Tribunal that no such sewage water is flowing in storm water
drain and incorrectly stating about filing of compliance report without
filing any such compliance report. Hence we impose a cost of Rs.
15,000/- on the Commissioner, Municipal Corporation,
Ghaziabad for filing such @ misleading response before the
Tribunal.

R DI R  Reo )  S

13. In above background, we give one more opportunity to the
concerned respondents to comply with the order and file compliance
report at least one week before the next date.

14. List on 02:09.2024."
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Item No. 11 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Execution Application No. 33/2021
Original Applicalt?on No. 68/2021
Sushil Raghav Applicant
Versus
Union of India & Ors. Respondent(s)

Date of hearing: 16.05.2024

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Applicant: Mr. Rahul Choudhary & Ms. Shreepurna Dasgupta, Advs. for Applicant
in E.A 33/2021
Respondent: Mr. Bhanwar Pal Singh Jadon, Mr. Chetan Jadon & Mr. Hardik Saxena,

Advs. for the State of UP

Mr. Pradeep Misra & Mr. Daleep Dhyani, Advs. for UPPCB (Through VC)
Ms. Ruchira Gupta 8& Ms.Pooja Trinathi, Advs. for UPSIDC

Mr. Malak Bhatt (Through VC), Ms. Neeha Nagpal & Mr. Shreyansh
Chopra, Advs. for Ghaziabad Nagar Nigam

ORDER

1: This application has been filed seeking execution of the order dated
19.03.2021 passed in OA 68/2021. In the O.A., the applicant had
sought the remedy to prevent untreated sewage/ effluent which was
being discharged in the Strom Water Drain in Karkarmodel situated in
Municipal éorporation, Ward No. 43 at Sahibabad, Ghaziabad. The
Tribunal in the order dated 19.03.2021 took note of the fact that the
issue was already considered and dealt with in the order dated
27.01.2021 in O.A. No 2012 in Manoj Mishra Vs. Union of India & ors.
The Tribunal also noted that the Yamuna Monitoring Committee was
appointed by the Tribunal and it had submitted the report which was
dealt with in the orders of the Tribuna! dated 06.07.2020 and 27.01.2021

and had quoted the relevant part of the report of the Committee.

7202
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2. Learned Counsel for the applicant has relied upon the

recommendation No. 4 in the report which reads as under:

“4. Implementation of Septage management by December 20 in all
areas which are sewered.”

The Tribunal in the order dated 19.03.2021 also took note of the
fact that on 06.07.2020 and 27.01.2021 the direction was issued to State
of UP to take further action in terms of the above recommendation which

was one of the seven such recommendations of the Committee.

3. The Tribunal thereafter took note of the further report of YMC
dated 07.12.2020 which was accepted and in the case of Manoj Mishra
Supra the in paragraph 23 certain direction were issue as under:

“23. Accordingly, we direct that ir: terms of directions of the Hon’ble
Supreme Court and earlier orders of this Tribunal, henceforth the
Chief Secretary, NCT of Delhi, in : vordination with other authorities
(such as, Additional Chief Secrstary Urban Development, DDA,
IDMC, DPCC, DJB) and the Chiej Secretaries of Haryana and UP
may personally monitor the progress, by evolving - effective
administrative mechanism to handle grim situation caused by years
of neglect. Causes of failure of ¢xisting mechanism and remedial
measures required be addressed in the light of reports of the
Committee. This needs to be further overseen at National level by the
Central Monitoring Committee, headed hy Secretary Jalshakti, which
also includes NMCG and CPCB, in terms of earlier orders of this
Tribunal. To give effect to the orders of the Hon'’ble Supreme Court,
the Tribunal has already directed constitution of River Rejuvenation
Committees (RRCs) in ali the States/UTs by order passed in OA No.
673 of 2018 in Re: News item pukiished in “The Hindu” authored by
Shri Jacob Koshy titled “More riwer stretches are now critically
polluted : CPCB, to be headed by the Environment Secretaries of
States/UTs, to prepare and execi:te action plans for restoration of
the polluted river stretches, under the oversight of the Chief
Secretaries of the States/UTs. Such action plans are already in
place. The RRCs of Delhi. Haryanc and UP may accordingly monitor
execution of the action plans with proper inter-departmental
coordination, to remedy the polluied stretches of river Yamuna in
their respective jurisdiction, subject to oversight of the Chief
Secretaries on quarterly basis, whe may thereafter give their
quarterly reports to the Central Munitoring Committee (CMC) headed
by the Secretary, Jal Shakti in terms of order dated 21.09.2020 in
O.A. No. 673/2018, supra.”



4, Hence, in view of the above reports and the directions/orders in the
matter of Manoj Mishra Supra the Tribunal had disposed the O.A. No.

68/2021 finding the no separate order in O.A is required.

©

5. In this Execution Application the Tribunal had earlier passed order
dated 01.11.2021 taking the view that the request made by the applicant
in this E.A. goes beyond the order of the Tribunal dated 19.03.2021 and
in case there is a breach of the order of the Tribunal, the applicant had
remedy to file an application under Section 26 of NGT Act, 2010 and for
execution under Section 25 no case was made out. Accordingly, the E.A.
was rejected and this order was subject of challenge before the Hon'ble
Supreme Court in Civil Appeal No. 1629 of 2022, which was disposed of
by Hon’ble Supreme Court by order dated 20.02.2023 by holding as

under:

“3, The appellant moved an execution application, EA No 33 of 2021,
seeking execution of the order dated 19 March 2021. By the
impugned order, the Tribunal has observed that the request
made in the application “goes beyond what has been said in the
order of the Tribunal dated 19 March 2021” and even otherwise,
if there was a breach of the order of the Tribunal, the appellant
would have to seek the remedy under Section 26 of the National
Green Tribunal Act 2010. The Tribunal did not find that there
was any case for taking recourse to its power under Section 25
for executing the order.

4. The NGT has power under Section 25 to execute its orders as
decrees of a civil court. Section 26 is comprised in Chapter w
which deals with the penalty for failure to comply with the
orders of the Tribunal.

5 The grievance of the appellant is that the power to impose a
penalty under Section 26 wili not redress the substratum or the
grievance which is the discharge of untreated sewage and
effluent and the absence of a sewerage system.

6 We are of the considered view that the observation of the
Tribunal that there was no case for executing the earlier order
under Section 25 is misconceived. The Tribunal is entrusted with
the wholesome power to ensure that its orders are complied
with. The absence of sewerage facilities is an important aspect
which would merit the exercise of powers by the Tribunal under
Section 25. The invocation of the power to levy a penalty under
Section 26 will not necessarily sub-serve the purpose.

7 Accordingly, we allow the appeal and set aside the impugned
order of the Tribunal dated 1 November 2021. Execution
Application No 33 of 2021 is restored to the file of the National
Green Tribunal.

4
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8 The Tribunal shall take up the application under Section 25 and
consider what orders would be necessary to effectuate the
original order dated 19 March 2021 of which execution was
sought.

9 The appeal is accordingly disposed of.”

6. Thereafter on 12.01.2024, the Tribunal had issued notice to the

respondents, requiring them to file their response.

% One communication dated 14.05.2024 has been received from
Under Secretary, Environment, Forest and Climate Change Department
of State of U.P. addressed to the Registrar General of the Tribunal stating
that in c-c)rnpliance of the direction of the NGT dated 12.01.2024
necessary directions for ensuring compliance and filing compliance report
have been issued to Urban Development Department, District Magistrate
Ghaziabad and Nagar Ayukt, Nagar Nigam Ghaziabad vide
communication dated 27.02.2024 and thercafter the direction to same
authority were issued on 10.05.2024. It does not reflect any compliance
of the order of the Tribunal dated 19.03.W
—_—

Chief Secretary, U.P. In fact, the so-called communication which is stated
b ey

to be the‘report by the State of U.P. reflects that from 19.03.2021 till

22.52.2024 nothing had been done for corapliance of the said order.

_-—

8. Strangely when we had put a question to the counsel appearing for
the State in respect of the compliance to be done by the District
Magistrate, Ghaziabad, he has answered that the District Magistrate,

Ghaziabad has no responsibility and no role in the matter. Hence we
——

require the Chief Secretary, State of U.P. to appear virtually on the next

e

date or to file his personal affidavit explaining the above situation and
1-—'——._— e e s o

also disclosing reason for non-compliance of the order.

I

9. The respondent no. 4, Municipal Commissioner Ghaziabad had

initially taken the stand that no sewage is flowing in the storm water
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drain but when we asked him to point it out from the compliance report
of Municipal Corporation, Ghaziabad, he could not do. So called response

on behalf of Nagar Nigam, Ghaziabad has been filed on 05.03.2024. We

have minutely perused the same and we find that though in the index it

[
—_—

is mentioned “Compliance Report filed on behalf of Ghaziabad Nagar

B i D e
Nigam” but there is no compliance report enclosed along with the index.
‘,__'-———'_—_"_—___ — —_—

On the contrary some communications have been enclosed therewith and

from that communications also the counsel for the Municipal

Commissioner, Ghaziabad could not point out any plea that sewage is not
e

going in storm water drain. Hence, we find that an attempt has been

— <

made by the Respondent No. 4 to incorrectly state before the Tribunal
that no such sewage water is flowing in storm water drain and incorrectly
_,__——'—_'—_'__—_‘—4_‘ - A
stating about filing of compliance report without filing any such

compliance report. Hence we impose a cost of Rs. 15,000/- on the

‘Commissioner, Municipal Corporation, Ghaziabad for filing such a

—

. misleading response before the Tribunal.

—

10. Learned Counsel for respondent no. 7 has stated that no
compliance is to be done by respondent no. 7, which is not disputed by
the counsel for the applicant therefore counsel for the applicant is

permitted to delete the respondent no. 7.

11. It is worth noting that applicant has enclosed the photographs
annexure A-2 page 21 to 24 along with execution application and
photographs annexure A-1 page 77 &-78 along with the response dated
15.05.2024 clearly showing that sewage/water discharged from .
household is openly flowing in the drains. These photographs are not
disputed by any of the respondents, which prima-facie reveals that the

order passed by the Tribunal has not been complied with till now.
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12.  The reply on behalf of UPPCB dated 13.05.2024 has been filed and
the counsel for UPPCB during the course of interaction stated that
UPPCB is not responsible for taking aay action and he cannot make a
statement if sewage is still flowing in the storm water drain. Along with

the response of UPPCB no water sample analysis report of samples taken

from storm water drain have been filed. We are of the view that once an

G
issue relatlng to ﬂowmg of sewage in storm water drain is raised then it is

-—

the responsibility of the UPPCB to take sample from storm water drain in

e —

- e

question and get them analyzed to ﬁnd uut correct posmon and once the

AR e P At A R S i L e S e e,

—

photographs are enclosed with details of the area by the apphcant
ol IS S S P —
showing that the sewage is ﬂowmg operly then it is the respon51b111ty of

the UPPCB to find out the person re'-;ponmble for the same and take

appropriate action for imposition of environmental compensation. We find
i s s At

that UPPCB has not only failed to discriarge their responsibility but an
- i A i o

incorrect stand has been taken that UPPPCB has no responsibility in this

matter.

e

13. In above background, we give one more opportunity to the

concerned respondents to comply with the order and file compliance

report at least one week before the next date.

14. List on 02.09.2024.
Prakash Shrivastava, CP

Arun Kumar Tyagi, JM

Dr. A. Senthil Vel, EM
May 16, 2024
E.A No. 33/2021 In
O.A. No. 68/2021
HB
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4.

Ll

........ 8. Strangely when we had put a quest:on to the counsel
appearing for the State in respect of the compliance to be done by the
District Magistrate, Ghaziabad, he has answered that the: District
Magistrate, Ghaziabad has no responsibility and no role in the matter.
Hence we require the Chief Secretary, State of U.P. to appear
virtually on the next date or to file his personal affidavit
explaining the above situation and also disclosing reason for
non-compliance of the order.

9. The respondent no. 4, Municipal Commissioner Ghaziabad had
initially taken the stand that no sewage is flowing in the storm water
drain but when we asked him to point it out from the compliance report
of Municipal Corporation, Ghaziabad, he could not do. So called
response on behalf of Nagar Nigam, Ghaziabad has been filed on
05.03.2024. We have minutely perused the same and we find that
though in the index it is mentioned “Compliance Report filed on behalf
of Ghaziabad Nagar Nigam” but there is no compliance report enciosed
along with the index. On the contrary some communications have been
enclosed therewith and from that communications also the counsel for
the Municipal Commissioner, Ghaziabad could not point out any plea
that sewage is not going in storm water drain. Hence, we find that an
attempt has been made by the Respondent No. 4 to incorrectly state
before the Tribunal that no such sewage water is flowing in storm water
drain and incorrectly stating about filing of compliance report without
filing any such compliance report. Hence we impose a cost of Rs.
15,000/- on the Commissioner, Municipal Corporation,
Ghaziabad for filing such a misleading response before the
Tribunal.

T2, e

13; In above background, we give one more opportunity to the.
concerned respondents to comply with the order and file compliance
report at least one week before the next date.

14. List on 02:09.2024."
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Item No. 11 ' Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Execution Application No. 33/2021
Original Applical'filon No. 68/2021
Sushil Raghav Applicant
Vgrsus '
Union of India & Ors. . Respondent(s)
Date of hearing: 16.05.2024

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON'BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Applicant: Mr. Rahul Choudhary & Ms. Shreepurna Dasgupta, Advs. for Applicant
in E.A 33/2021 .
Respondent: Mr. Bhanwar Pal Singh Jadon, Mr. Chetan Jadon & Mr. Hardik Saxena,

Advs. for the State of UP

Mr. Pradeep Misra & Mr. Daleep Dhyani, Advs. for UPPCE (Through VC)
Ms. Ruchira Gupta & Ms.Pooja Tripathi, Advs. for UPSIDC

Mr. Malak Bhatt (Through VC), Ms. Neeha Nagpal & Mr. Shreyansh
Chopra, Advs. for Ghaziabad Nagar Nigam

ORDER

1. This application has been filed seeking execution of the order dated
19.03.2021 passed in OA 68/2021.‘ In the O.A., the applicant had
so_ught the remedy to prevént untreated sewage/effluent which was
being discharged in the Strom'Wafer Drain in Karkarmodel situated in
Municipal éorporation, Ward No. 43 at Sahibabad, Ghaziabad. The
Tribupal in the order dated 19.03.2021 took note of the fact that the
issue was already considered and dealt with in the order dated
27.01.2021 in Q.A. No 2012 in Manoj Mishra Vs. Union of India & ors.
The Tribunal also noted that the Yamuna Monitoring Committee was
appointed ‘by' the Tribunal and it had submitted the report which was
dealt with in the orders of thé Tribuna! dated 06.07.2020 and 27.01.2021

and had quoted the relevant part of the report of the Comimittee.
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2. Learned Counsel for the applicant has relied upon the

recommendation No. 4 in the report which reads as under:

“4. Implementation of Septage management by December 20 in all
areas which are sewered.”

The Tribunal in the order dated ‘19.03.2021 also took note of the
fact that on 06.07.2020 and 27.01.202i the direction was issued to State
of UP to take further action in terms of the above recommendation which

was one of the seven such recommendations of the Committee.

3. The Tribunal thereafter took note of the further report of YMC
dated 07.12.2020 which was accepted and in.the case of Manoj Mishra
Supra the in paragraph 23 certain direction were issue as under:

“23. Accordingly, we direct that in terms of directions of the Hon’ble
Supreme Court and earlier orders of this Tribunal, henceforth the
Chief Secretary, NCT of Delhi, in coordination with other authorities
such as, Additional Chief Secretary Urban Development, DDA,
IDMC, DPCC, DJB} and the Chief Secretaries of Haryana and UP
may personally monitor the progress, by evolving - effective
administrative mechanism to handle grim situation caused by years
of neglect. Causes of failure of éxisting mechanism and remedial
measures required be addressed in the light of reports of the
Committee. This needs to be further overseen at National level by the
Central Monitoring Committee, headed by Secretary Jalshakti, which
also includes NMCG and CPCB, in terms of earlier orders of this
Tribunal. To give effect to the orders of the Hon’ble Supreme Court,
the Tribunal has already directed constitution of River Rejuvenation
Committees (RRCs} in all the States/UTs by order passed in OA No.
673 of 2018 in Re: News item published in “The Hindu” authored by
Shri Jacob Koshy titled “More river stretches are now critically
polluted : CPCB, to be headed by the Environment Secretaries of
States/UTs, to prepare and €xecute action plans for restoration of
the polluted river stretches, untder the oversight of the Chief
Secretaries of the States/UTs. Such action plans are already in
place. The RRCs of Delhi, Haryano and UP may accordingly monitor
execution of the action plans with proper inter-departmental
coordination, to.remedy the polluted stretches of river Yamuna in
their respective jurisdiction, subject to oversight of the Chief
Secretaries on quarterly basis, who may thereafter give their
quarterly reports to the Central Monitoring Committee (CMC) headed-
by the Secretary, Jal Shakti in terms of order dated 21.09.2020 in
O.A. No. 673/2018, supra.”

e
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. 4.  Hence, in view of the above reports and the directions/orders in the

matter of Manoj Mishra Supra the Tribunal had disposed the O.A. No.

68/2021 finding the no separate order in O.A is required.

5. In this Execution Application the Tribunal had earlier passed order
dated 01.11.2021 taking the view that the request made by the applicant
in this E.A. goes beyond the order of the :Tri_bunal dated 19.03.2021 and
in case there is a breach of the order of the Tribunal, the applicant had -
remedy to file an application under Section 26 of NGT Act, 2010 and for
execution under Section 25 no caselwas made out. Accordingly, the E.A.
was rejected and this order was subject of challenge before the Hon'ble
Supreme Court in Civil Appeal No. 1629"of 2022, which was disposed of

T
by Hon'ble Supreme Court by order dated 20.02.2023 by holding as

4«
under: .

»
-

“3. The appellant moved an execution application, EA No 33 of 2021,
seeking execution of the ordey. dated 19 March 2021. By the
impugned order, the Tribunal:has observed that the request
made in the application “goes beyond what has been said in the
order of the Tribunal dated 19 March 2021” and even otherise,
if there was a breach of the order of the Tribunal, the appellant
would have to seek the remedy under Section 26 of the National
Green Tribunal Act 2010. The Tribunal did not find that there
was any case for taking recourse to its power under Section 25
for executing the order.

4. The NGT has power under Sectton 25 to execute its orders as
decrees of a civil court. Section 26 is comprised in Chapter IV
which deals with the penalty. for failure to comply with the
orders of the Tribunal. e

5 The grievance of the appellant is that the power to impose a
penalty under Section 26 will not redress the substratum or-the
grievance which is the discharge of untreated sewage and
effluent and the absence of a sewerage system.

6 We are of the considered wview that the observation of the
Tribunal that there was no case for executing the earlier order
under Section 25 is misconceived. The Tribunal is entrusted with
the wholesome power to ensure that its orders are complied
with. The absence of sewerage facilities is an important aspect
which would merit the exercf_se of powers by the Tribunal under
Section 25. The invocation of the power to levy a penalty under
Section 26 will not necessarily sub-serve the purpose.

7 Accordingly, we allow the appeal and set aside the impugned
order of the Tribunal dated, I November 2021. Execution
Application No 33 of 2021 is restored to the file of the National
Green Tribunal.

3



8 The Tribunal shall take up the application under Section 25 and
consider what orders would be necessary to effectuate the
original order dated 19 March 2021 of which execution was
sought.

9 The appeal is accordingly disposed of.”

6. Thereafter on 12.01.2024, the Tribunal had issued notice to the

respondents, requiring them to file their response.

7. One communication dated 14.05.2024 has  been received from
Under Secretary, Environment, Forest and Climate ‘Change Department
of State of U.P. addressed to the Registrar General of the Tribunal stating
that in c.omplia.nce of the direction of the NGT dated 12.01.2024
necessary directions for ensuring compliance and filing compliance report
have been issued to Urban Developmen_t Department, District Mégistrate
Ghaziabad and Nagar Ayukt, Nagar Nigam Ghaziabad vide
communication dated 27.02.2024 and {:hereafter the direction to same

authority were issued on 10.05.2024. It does not reflect any compliance

of the order of the Tribunal dated 19.03.2021 passed in 68/2021 by the

e e —_——

Chief Secretary, U.P. In fact, the so-called communication which is stated
e

to be the‘ report by the State of U.P. reflects that from 19.03.2021 till

22.052.2024 nothing had been done for compliance of the said order.
) " -

-

8, _ Strangely wheti we had put a question to the counsel appearing for
the State in respect of the compliance to be done by the District
Magistrate; Ghaziabad, he has answered that the District Magistrate,
Ghaziabad has no responsibility and no role in the matter. Hence we
require the Chief Secretary, State of U.P. to appear virtually on the next

——

date or to file his perscnal affidavit explaining the above situation and

-

also disclosing reason for non-compliance of the order.

— .y

9. The respondent no. 4, Municipalr__Commissioner Ghaziabad had
initially taken the stand that no sewage is flowing in the storm water

4
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drain but when we asked him to point it out from the compliance report
of Municipal Corporation, Ghaziabad, he could not do. So called response

on behalf of Nagar Nigam, Ghaziabad has been filed on 05.03.2024. We
'—_——_—_ " r-—'_'__'———__-—.—-—

have minutely perused the same and we find that though in the index it
is mentioned “Compliance Report filed on behalf of Ghaziabad Nagar

-
Nigam” but there is no compliance report enclosed along with the index.
—_— ————— a—

On the contrary some communications ha'll_ve been enclosed therewith and
from that communications also the counsel for the Municipal
Commissioner, Ghaziabad could not point out any plea that sewage is not -

going in storm water drain. Hence, we find that an attempt has been
v

<

made by the Respondent No. 4 to incorrectly state before the Tribunal

that no such sewage water is flowing in storm water drain and incorrectly
S _ e . A
stating about filing of compliance report without filing any such

compliance report. Hence we impose a cost of Rs. 15,000/- on the

‘Commissioner, Municipal Corporation,, Ghaziabad for filing such a

1misleading response before the Tribunal.

o . i

10. Leamed Counsel for respon_den.t no. 7 has stated that no
compliance is to be done by respondent no. 7, which is not disputed by
the counsel for the applicant therefore counsel for the applicant is

_permitted to delete the respondent no. 7.

e

11. It is worth noting that applicant has enclosed the photographs
annexure A-2° page 21 to 24 along with execution application and
~ photographs annexure A-1 page 77 &;-7"8 along with the responsé dated
15.05.2024 clearly showing that égwage/water discharged from .
household is openly flowing in the drains. These photographs are not
disputed by any of the respondents,—v;'iiich prima-facie reveals that the

order passed by the Tribunal has not been complied with till now.

"



12.  The reply on behalf of UPPCB dated 13.05.2024 has been ﬁled and
the counsel for UPPCB during the course of interaction stated that
UPPCB is not responsible for taking any action and he cannot make a
statement if sewage is still flowing in the storm water drain. Along with

the response of UPPCB no water sample analysis report of samples taken

from storm water drain have been filed. We are of the view that once an
.

et PEE——

issue relating to flowing of sewage in storm water drain is raised then it is

—_—
the responsibility of the UPPCB to take sample from storm water drain in

question and get them analyzed to find out correct position and ence the
(_J—‘f .
photographs are enclosed with details of the area by the applicant

showing that the sewage is flowing openily then it is the responsibility of

the UPPCB to find out the person responsible for the same and take

appropriate action for imposition of environmental compensation. We find
i :

i - —

that UPPCB has not only failed to discharge their responsibility but an
oY =

incorrect stand has been taken that UPPCB has no responsibility in this

-

matter.
-

13. In above background, we give one more opportunity to the

concerned respondents to comply with the order and file compliance

—

report at least one week before the next date.

14. List on 02.09.2024. ) )
Prakash Shrivastava, CP

Arun Kumar Tvagi, JM

Dr. A. Senthil Vel, EM
May 16, 2024 '
E.A No. 33/2021 In
0.A. No. 68/2021
HB
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(wpreT) Ud aowefd
(. /4t) st
M/s HCL-LIPL Jv,
;50%‘\’; SP Ring
: ; Ahmadabad
- . ey e e 1000 S, Gujrat (M/s) Hetvi
& dee 4 FY-10 7, W Construction
o (& frs SRt P A B Limited
3 % E i &) T, 04/ 11 g ™ Fr g 11| 10 Ahmadabad F: % ?'! 88 :
g 3 TS/ @.41), TSI fren wd o 3T ] Gujrat (70%) in JV > S 0 = =
o |2 T | (ff v @ e 2 o s, |of . b I NI N . :
o |s =S 1.4 1 T W@ - - :anth gﬂ/s:?rr}os
Q > 5 nfra Pvt. Nirala
9 . i Nagar Near 8 No.
e Chauraha
Lucknow (30%)
o TR T8 WaNT-35426 7T -
9 |8 T | (m-sisz 71 WIS | P | 0803 |@ ol |o |
il |3 w1 [ NN |emm e | 55 FHER TS (5 [0 g | |9
S |2 | Poiw|g e mw o (TR e (82 (8 [ |8
e |2 wew |8 (e w2087 f 0 | e w|S : S |’ ' '
Fols A G

U WA T AR (SLTC) & §RT RaRR=g R uiferer oy, foigr dgsra e
F fAfaer 39 fes & |y ®gd @ T & Queudl §N U qe d Wigd geRIET 6. 432.39
ARG B HUET A e & faEy § . 46745 G Al GFRINT W, 3506 ORI S ford
T 2 e &8 ava FHifaer @ gof¥r o o den e ¥eAfd SheR BH ¥ B IR B
Y od ure aR N TR A S T P B wed ¥ 98 o @ o 6 Wi e @ s
sfeRaq orf = oxar S| et seferor sifgar @& FERE far war f o 9 gwarfaa
ST BT GHI—GHT R ARE0 &R AE @ AR Iorar gAed a¥ |

.




Y WNY Toilel AR (SLTC) @ §RT So%0 5 A & arf @t gof oxe &g w9
FefRa @ @1 a9@ (sop) 79 &g SR fvar o |

3 WX @ ARSI (special Tran;:he):-
g WG Tt WA (SLTC) & |HET 37d WRI9Y & JTHER (Water Bodies Rejuvenation)
@1 01 fAfIST argAre 2 faemef g @ T, e W Feaq erEes vem far Ta—

Wi fAfasT —
(w.oma #)
SANCTIONED/
Cost As | TENDER Contract
S. No| DISTRICT ULB NAME PROJECT NAME WORK COST Per BOQ | COST (L1) | Awarded to:- % Below
(Lakhs)
Rejuvenation of M/s Dibyansh
1 |MIRZAPUR [AHRAURA (NPP) Sahuwain Old Pond 120.23 120.23 120.18 Eniterprises 0.04

oSl favg dwer—4a

Yol RIS —

S0%0 SISl A (F7NI) §RT R (Tranche-1, 2 & Tranche-3) TwTel @) 10 URASHN W) =R
ferter foram war | rou W q@e WRIRY (SLTC) ERT PreTaq areer @ Tranche-1 &Y 2, Tranche-2
@1 6 U4 Tranche-3 BT 1 URATHT BT AgAIET WeH fFam Tm—

wad aREeY—
(& g #)
; RLE I ArTd
B, |Tranche | # |WFUS &1 AH fv’rrs:;:qm WTeRFE @7 A N P WIS § WideT
1 2 3 4 5 6 7 8 9
TE  WAN—14355  (F9-4140 T ©d
RfeT—10215), Tergu—19 7, faTRor HUMER-123.
347 f5A, I=9 weem—2 7 (1000 YA /20 AL,
o~ 2 1700 BT /2¢ A), @ BT o wawm @
o =3 el TR | el TR uiférer ROURAT &1 Bri— 8 17 (1500 &.TH, /197, 3508 0a.
1 g a el Tfer@r uRYE gfee 7714.14 | 7302.40 |/19% 1200 YA /139, 1300 BIA /17 A, 1200
s o Rz e g Tt BUA /17 A, 1100 BTA /19 A, 1400 BT, /18
= 2 U@ 1200 BUA /20 W), G Aemera—
(300 BUA), WA ¥-20460 ITEHTH
(wpren) vd aoamfad (R /41 &
> TE WAG-5778 T, TeqE—04 T, (79-03
e Q.
i TR | el T vETad W RaR-017), Rawwr womel-sosn fedl, e
2 = [GTeeTE—1 7 (1500 DY /22 W) qF Fffa g
2 g 2 WARTRTS T SIS YT 2707.26 | 251058 | oomery o RAfeT o1 ot (1250 BT, / 1690
= © REIE] LS ) Wi FH-so0 A, an?:‘rﬁw (wre) wd
= ot ([ /) el
>
= S _ TE WAGT-7028 W, TOmU-08 W, fewor
E g | R g TUTeli-101.644 fEAL, WE WATH—3 AT (700 @,
3 S @ srier |9 wﬁ TR Yerd RO | 3036.25 | 2803.95 [v7./20 A, 800 BTe /22 W, A 000 BT /22
] 2 . GraTeT @), TR A-3700 A,  AEREE (¥reT) T
= g REIRD] Tt (R /4t Bt
= ‘ ‘
3 > ﬂ . T8 HAGT—462577(F—4419 Td ffe—2067),
® § ElEaEY 3 T 1w FeRu—07 7, faeRur womcii-sesss A, w=
4 | 8§ | @ arren TR ergw o oy | 277414 | 2562.68 [T (100 Buw /18 A, 600 BT /20
m L UARE M. Uvd, 500 HUA /22 A), WERAT AH—23207,
= g AT STV (VTS W deefRi (/) Bl

sl
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) T A @
%, |Tranche SYE &1 W | e w5 UTERhe T 19 e T urFhST # W
falil i e
1 2 3 4 5 6 7 8 9
_ TE WATI-5690 7 (—3044 TG [AheTT—2646),
o~ = Augmentation and TARE—-9 T (-7 T8 RAR-2) fewer gomeli-az2.
o g R TR extension of Nagar o8 f¥H, W@ TIemERI-3 T (800U /167,
5 ] @ RN derqq | Panchayat Saidpur | 2761.40 | 255532 700U, /189, T 250HTeA /16W), Wl
g 2 Water supply 3425 W, yd Fffa S wowm @ R
. =< scheme FE—1 T (1000 BYA /18 AN) WRATH (RSN
v gerEtm (R /1) o
> i
2 A TE  WOe-2874 T, ToEu-4 M R
?_, § R ﬁ;;%:;e:;asgn;f oTel—25.156 fRf, 9w W™ AT (1700 @
6| € O |MegEER | werm | r? tht 144030 | 133127 [va./25 ®), of Rffa s sommm @ RART 1
o g ez anchyat water BR—0177 (30087, / 189), Wsfeim #F—1470 A1,
= s Supply Scheme R (el vd aerEti (/41 o
q "E - Augmentation of TAN—2959 7, A@@u-3 A, faeww
" a MggTR | jahangirpur Nagar yuei—27.198 &%, S= wemeE—1 AW (1300 @
7 § o e Panchyat Water 1389.17 | 128349 Tel. /18 ), JIEFAT F-1650 A, ST (wHTE)
= g Supply Scheme g aemta ([ /90) s
& WANH-9461 AU, ToAwmy-06 7, fawwor
% qUTTel—77.625f6 A1, T WER™—1 T (900 HUA.
o = TR /259), wWEfAm dH-2e48 A, wd fAffa w=
e | = fraT ’“r"”f” Y & RART 1 o
£ AT El — 5 T (1100 &.Ye.
. é 2 Lo wRyg  [T9% s 451339 | 4234.68 | i 2050 e /1ed. 2250 BT, /169 2250
= = TS A (TMe-2) BT /20 A, 2250 BUA /22 A), I A1
= i T (600 D), WCPRM (WIS TE oo
(R /t) @
> e EUIe—4326 T, qoiq@—3 7 (4 02 T ¢d
o s qar | Augmentation of RarR- 1 ), fawer womell—ds2e4 A, =
2 3 e Dankaur Nagar eeR-1 T (s00 BUE. /227), ©d fiffa w=
2 é g q::ﬁw Panchyat water 1628.47 1503.81 ?@Wm a‘»ﬁ:{ﬁ&ﬁw m§_1 m i%ﬁm_
fid = —1230 e @
= g supply scheme Pyt o
weIfira gREeTT—
(w. @ #)
R AT T
%9 [Tranche| #E |w9ug &1 9mW | Fem &1 WIFhe & A UTaEeT § Wi
am It wftw | I=w e
1 2 3 4 5 6 7 8 9
- E WOT-28147T (A-1320 U9 RfheT-1485),
2 B Augmentation of T, W—o%; grrr(ﬂﬁ—os v ﬁﬂ‘ﬂ—mT). fgﬂw
= = Hoal TR Kachhwa Nagar TUTeil—25.93 &AL, 9= Wemer@—1 T (11008
1 2 g k) UY=Emaa  |Panchyat water supply 1781.36 | 1648.12 /20 #), @ B v= womm @ R @
E ® scheme @i— 1 T (600 BT /169), WERAT FH—2675
= W, e (whTen) Ud deamty (R /9T @

ST R aeder 9fRfy (SLTC) @ gRT SoW0 W W @7 a8 Meie fear T &
IRIOSHT IRT T §99 GRfRIa TR uifersT gRye /TR AT B ey e @ Are—are
g8l & 3eger /TARAS 3t ft WEAfa 9T #X ol WY |

e gd 9 | @ gRarerT -

I WA qhe Wy (SLTC) ERT WA Ue—iHM WN-01 TRE W e famel fear
a7 | | g AR e Rga TR W A yeH fdar wan-

(w. @ra #)
z Tranche | WHYS o @1 AW I 7 R mj
1 [Tranche-1 | WRI ?ﬂOQTOWﬁO TR &3 § AP D Tl | b AeadnT B GET 8g 83.39

e
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. 3P WA BT YRS — '
TS WNRE qEAG! WA (SLTC) $ WHe UK oM IR B YITHER (Water Bodies
Rejuvenation) BT 14 IRISHIY W e fsfer farar mar, o W Fieaq ereres vem fsar -

W aRAT g~
(Rs. In Lacs)
D CRLC TR Fem RESHT BT 9 S AT
1 | SONBHADRA | GHORAWAL (NP) REJUVENATION OF BHAGAHAWA TALAB ATWARD NO.- 10 102.97
REJUVENATION OF WATER BODY AT GATA NO. 309) AT WARD
2 | MORADABAD | UMRIKALAN (NP) NO.- 9, MOHALLA-PACHAYYAN 150.48
T LAB AT WA -5, GAUTAM
5 | surawis IKAUNA (NP) REJUVENATION OF SAU ALAN;?EA;A RD NO.-5 101,95
i BT KAPTANGANJ (NP) REJUVENATION OF MANGAL PATZEY NAGAR TALAB AT WARD NO.- 114,58
H B .10
5 | CHANDAUL | CHANDAULI(NP) REJUVENATION OF HARUPUR TALAB AT WARD NO. 10, SUBHASH 99.89
NAGAR.
6 JAUNPUR KACHGAON (NP) REJUVENATION OF RAJEPUR TALAB AT WARD NO.- 05 124.84
7 DEORIA DEORIA (NPP) REJUVENATION OF BHEEMPUR TALAB AT WARD NO.- 01 124.91
8 SHAMILI KAIRANA (NPP) REJUVENATION OF NAWAB TALAB 232.00
9 BANDA ATARRA (NPP) | REJUVENATION OF GANGEHI TALAB AT WARD NO. 9, DAMUGANYJ. 152.53
10 MAU AMILA (NP) REJUVENATION OF SARYA TALAB AT Pt. DEEN DAYAL NAGAR 140.00
11 ETAWAH | BHARTHANA (NPP) REJUVENATION OF MANDI _ SAMITI ROAD BHARTHANA TALAB 110.00
; AT AT
HIG| WU T e RET FT AW e e e
12 | KANNAUJ |KANNAUJ (NPP) REJUVENATION OF DHEERA TALAB 384.64 354.90
13 | KANNAUJ |KANNAUIJ (NPP) |REJUVENATION OF WATER BODY FOREST OFFICE 293.97 271.26
REJUVENATION OF WATER BODY NEAR
14
KANNAUJ | KANNAUJ (NPP) COLLECTRATE OFFICE 378.36 349.10

A @E—

1. mmmmﬁﬂm(m/m—z.o)/wmmﬁmﬁmwm
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T H IR |
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2. w7 Uy gRa arftewu, 78 Rl # aifta Sovo wweam—33 /2021 g4 alouo wwea—68 /2021, Sushil
Raghav VS, Union of India & Ors. & UiRd 3meer fAid 16.05.2024 @ SFUled § SHUS TIOUETE &

TR A, SRR & T8-43 3 Foos Afed DI WS B T B GERE 3 GL.UHAR,. . 939.
23 99 & foarR fawet &g u=ma |

A1 IS BRA affrawwr, E el # A1fvta dovo WT—33 /2021 39 3N0V0 HEAT-68 /2021,
Sushil Raghav VS, Union of India & Ors. # UTRe 3Te¥l faie 16.05.2024 & e ¥ A7 aAffmar(mer),
IY. I FH(ERR), iaEe R e @ TR, miee @ ae-43 @ deee ded

B Ao B FART S FEEE 5g UG NUGAR. AT AT %, 93923 o @ Wafd g
el uega @1 T

IS W TPl GAfd (SLTC) gRT ST NUh.aR. R faRw deif~e 9sqd yee
Py T |

I ¥ I5% TUNEE 99| &S |

IR} FQW A,
TR faerd faumr—s
HE&T—613] /H1—5—24—69WT / 2022—HYCX FHAT—1645731
TS fTie-2Q 3T, 2024

yfafef ffaRea o ga=rt 1§ smavgs sridE! 8g afita—

. fa, smareE vd e e 936, YR WReR, T8 Ao |
ey e, Y. W i (TNE), oS |

oy e fRed (srd—2.0), oMd e, 91, aEE |
wHefera e / fav afe e /a0 1 vg arior Semgfd v, Sowo e |
e, g e Feemery, Sovo FETss |
e, L S 1T, Sovo s |

ya e (faga faawo), Sovo wrsg faga o fefics, oa= |
g TR 0§ I s, TR wd am e e, ae@ess |

9. IR fACw®d, & TR U9 YUiaRvT 3Ry $vw, S0U0 &S |
10. AETYE®, SToldhd, TR A, @S |

11. So& ¥ SURYT A% ARSI |

12. FHYR A, e I |

©NO O AN

(s & WV*
=08
@7

( Fedmor g7elt )

|G A
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ANNEXURE Rfi39

Yo7 /dif$a FFBRIT
=T 21.08.2024 ® gaig 11:00 s
AR whnr22, / 1—5—2024—21R< / 2023

Y,
HTOT §oi1,
A Afg,
IR YT 9T |
Jar

199 fAee®, SR Wy Wo A (ATE), e |

2—FaT Y FAIQE®, Sk Ue¥ Widf T (FRE), e |

3—forenfrer, TiramErs |

4—TR g, TR A, TiaEme |
TR 9P ITIIRT—5 TGS [P 16 37T, 2024
favg: =0 I R gy, 98 ool § fa=RE= Execution Application No.33/2021 In

O.A No-68/2021 Sushil Raghav Vs.State of Uttar Pradesh & Ors # UIiRd 3f<¥ =T

16.05.2024 & AT H fAR—Iw7el 2 AR 98 H UfqwrT 5 S & Heer o |

FUAT R Afgd, qIER0, g9 U9 Siddry gRadd MNT—7, ITR YW URH B U
AEAT—TA0ST0E10—336 / 81—7—2024 f&I® 10.06.2024 (4T Hel) BT MAAIDA B B DL BN,
Rrge aegg @ "0 Uy gRT wrfdeR, 98 fReell gRT uiRa aneer fGHTd 16.05.2024 &
IuTe § uF # IfeaRaa qeal &1 qReT HRA §Y FHATIIG aedd bridre! GMAfdEd B gY
®q FEAE B AR AR, 99 UG Todry URdcd  faMET, Sowo €T (Email-
soenvups@rediffmail.com) Td WeW WfUd, [o¥o YU AT @6, @ %  (Email-
ms@uppcb.in) BT ST FRIA W BT Y& BT TAT |
2— SO B Hey # @d AT 9F & P U gR1 g Uit oF F@a—uHosiiocio—150 /
A—5—2024—21Re /2023 fEATH 03.07.2024, FTERG TH AET-TAOSI0EI0—150(1) / A1—5—2024—
21Re /2023 &t 11072024 Td fgfg F@R® U3 H@T-TA0SN0E10—150(1) / A1—5—2024—
21Re /2023 f&=T 16.08.2024 B HeTH ¥ BT FIT / AT ST HRIA W BG Mared fbar
T B, U AT/ e anfl 96 T 2| Seor@ g © f wawer ¥ anrell ghars e
02.09.2024 BT 4 2|
3— Sad B gfed gee ko # faar—famet &g ugw wfe, TR e faWnET, Sovo W
P aegear ¥ fRHTE 21.082024 HY Y@lg 11:00 I ¥ 1Y W9 R S8 SR FE A T
FHIET S AT B 1T B |
4— 3T 39 WO H P T FE P (Y AN © b HUAT WA JRINAG dob H qHRA
FAETT AT AT YRR A BT FE B |

= ey ¥ g ag ol e @1 Ry gem 2 P Sad doa d oEde; g™ @
AfHENITT Hifdd w9 | T @wﬁmswbwwwma%waw
fpar ST B | 9@ &1 foie feaq 22—

https://meet.google.com/ekk-pwou-vie e | 94’
N
ﬁéoa
( ST )

g afHd |
Rikc R B I CORA G| -
gfafely: Fefeiad @ el U9 savgs dridrE! &g Ifud— 3
1— RS HAR, e i, SR yew S e (FRE), 9w | o O»V}
2—7) 3rgel YR, fafere were, dovHoY), WEEFR?EM‘[‘T J0Y0 G, | G“)S.
(W}Tﬂﬂﬁﬁ)
Hgad fd |

Arun Sir GO-VC
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133 o AT 150/} 52 5

AT WS WHA
GAROT, a9 T Aearg URAd HIHA-7
HEAT-UA.51.81.-336/81-7-2024
dqGT5: s (0 5F, 2024
/wa wf,
FIR e fasr,
SoR_Ue ST MHA|
wfiaReT, 9 Td Feary oRada EHI-7, 3050 AEA F UF FEA-
TN A .-72/81-7-2024, ®AF 27.02.2024 T TEH UTOT TR FH HFE &Y,

g grm Ao TP eRa 3faww, a8 Reenl A Rawdld Execution
Application No. 33/2021 In Original Application No. 68/2021 Sushil Raghav Vs.
Union of India & Ors. & uRa ey f@aid 12.01.2024 & IgureT A

H?TIITE?TH Reply/Response @& aXa/3aedd Hdardl AR aud gv

ald.®! " g wHAE ¥ wdaor, 9 Ud Serry TRade [, 3090 M T W

aRa, 3090 ugmur fATFvT d@, F@as @ FAd B &g AR fAEE,
VY oM Syeuraer T R s e, sov0 e, R, i @

D MY) TR IS, @R fAore, miSrraie & 3y fovar )

e ., Toa@aT & 6 UM Ul HEdedAsd Md IR fA9d, as JaX 43,
wfaraE, misae # daS Tey o1 Jegd SUR Ry o @ wafda ¥
WA UEROT 3 afdardl dea-2, ey g, 3000, gidardr #ear-3, e,
miorarare Td uf3ard) §ear-4, IR 3w, AR faerer, wforarg & wserd
o g & @o I3ReRer g oRa ey EAE 12.01.2024 F U A

a9 WS F A & Road ofdard w'ar-2, 3, 4 @ 7 & Counsels &

HG- st

f;uuﬂ\\fﬁ*“’csp) T OWRY & HH # IR FAE W WA U@A WA §U

[ L response/compliance report & 6 ST & fAder @wo 30T gru i
IR RAE 12.03.2024 g &2 71d| &0 vaoshodo gu wia 3mey s
12.03.2024 % 3Weld & TEAETINI response/compliance report TES
A/ 3TATF FIAY FART A T Fa dAAE § TR, I 0T Fearg
f]ff_‘__é_:?"’f @?éa 99T, 3090 MHS dUl TeEd @G, 3090 weuul fAHIur @, awas

712 dcal

" few e gedd HaNd HUa og GAael, o Ud Fearg uRade 37, 3000

TR e faup . ;

T Qe & o §ean-ue. .- 187/81-7-2024, RS 10.05.2024 g fSrenfrdy,
miSrararE gyl @R 3Y®, AR A, mimarare o AERA fear g

3, ueoT & RBAid 16.05.2024 & FUIRG gAas & sued A0 YA

At Wy
14.0b 0 -




g faad anger oiia R 9 &:

4,

........ 8. Strangely when we had put a question to the counsel
appearing for the State in respect of the compliance to be done by the
District Magistrate, Ghaziabad, he has answered that the - Oistrict
Magistrate, Ghaziabad has no responsibility and no role in the matter.
Hence we require the Chief Secretary, State of U.P to appear
virtually on the next date or to file his personal affidavit
explaining the above situation and also disclosing reason for
non-compliance of the order.

9. The respondent no. 4, Municipal Commissioner Ghaziabad had
initially taken the stand that no sewage is flowing in the storm water
drain but when we asked him to point it out from the compliance report
of Municipal Corporation, Ghaziabad, he could not do. So called
response on behalf of Nagar Nigam, Ghaziabad has been filed on
05.03.2024. We have minutely perused the same and we find that
though in the index it is mentioned “Compliance Report filed on behalf
of Ghaziabad Nagar Nigam” but there is no compliance report enclosed
along with the index. On the contrary some communications have been
enclosed therewith and from that communications also the counsel for
the Municipal Commissioner, Ghaziabad could not point out any plea
that sewage is not going in storm water drain. Hence, we find that an
attempt has been made by the Respondent No. 4 to incorrectly state
before the Tribunal that no such sewage water is flowing in storm water
drain and incorrectly stating about filing of compliance report without
filing any such compliance report. Hence we impose a cost of Rs.
15,000/- on the Commissioner, Municipal Corporation,
Ghaziabad for filing such @ misleading response before the
Tribunal.

R DI R  Reo )  S

13. In above background, we give one more opportunity to the
concerned respondents to comply with the order and file compliance
report at least one week before the next date.

14. List on 02:09.2024."
TR 31, R a1, MG g7 Ao vA0N0T0 # misleading

response oi@d Y S & TRT &0 w=0sN0dI0 v RAIF 16.05.2024
P RS CRMAAR IR 30geh, @R 3o, wfaararg w0 15,000/- &
AT A A E 3F F A gaars & e [ w aderasl o
virtually appear®a a1 TUfd & Tur & g U Ofhard QMUY U
Il ol U HRRA & Hqurad o gkt av awor off gara & By Ry

&l

5.

I: 3H a4 F A0 vAON0N0 I W IRy ReAiF 16.05.2024 &

B Fevd o U #a g Hue FERE fer srer & R usera gessor

134
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A o T g WA 3 RAF 16.05.2024 & Hejureed A HAAAINA
HUEENED @ A WH @ compliance report AT HAA T Hd
HEAE ¥ TAROr, a9 Td SFeary uRada fawEr, sowo wHEA  (Email-
soenvups@rediffmail.com) @ JTIT HAS H HF P, dIfd TSN &

I YR @ ARG 09U UF AT &R A0 TAOSNOE0 H el & S
|
Signed by
HeAH- TN | Durga Shanker Mishra
( g.—ﬁDgﬁ;Q?WO% 19:56:19
&Y Fiaa|

vRfefR-Feafaf@a & o vaoshodio g uRa ey fears
16.05.2024 &1 AU Ffed SHIGER HIArel & Avd:

1. SR, wmisrane)
2. FIR 3w, TR forA, anfararang |
3. gerw TR, 3090 weuur Adaer A, awas|
31T 9,

( 3mehy faard )
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Item No. 11 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Execution Application No. 33/2021
Original Applicalt?on No. 68/2021
Sushil Raghav Applicant
Versus
Union of India & Ors. Respondent(s)

Date of hearing: 16.05.2024

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Applicant: Mr. Rahul Choudhary & Ms. Shreepurna Dasgupta, Advs. for Applicant
in E.A 33/2021
Respondent: Mr. Bhanwar Pal Singh Jadon, Mr. Chetan Jadon & Mr. Hardik Saxena,

Advs. for the State of UP

Mr. Pradeep Misra & Mr. Daleep Dhyani, Advs. for UPPCB (Through VC)
Ms. Ruchira Gupta 8& Ms.Pooja Trinathi, Advs. for UPSIDC

Mr. Malak Bhatt (Through VC), Ms. Neeha Nagpal & Mr. Shreyansh
Chopra, Advs. for Ghaziabad Nagar Nigam

ORDER

1: This application has been filed seeking execution of the order dated
19.03.2021 passed in OA 68/2021. In the O.A., the applicant had
sought the remedy to prevent untreated sewage/ effluent which was
being discharged in the Strom Water Drain in Karkarmodel situated in
Municipal éorporation, Ward No. 43 at Sahibabad, Ghaziabad. The
Tribunal in the order dated 19.03.2021 took note of the fact that the
issue was already considered and dealt with in the order dated
27.01.2021 in O.A. No 2012 in Manoj Mishra Vs. Union of India & ors.
The Tribunal also noted that the Yamuna Monitoring Committee was
appointed by the Tribunal and it had submitted the report which was
dealt with in the orders of the Tribuna! dated 06.07.2020 and 27.01.2021

and had quoted the relevant part of the report of the Committee.
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2. Learned Counsel for the applicant has relied upon the

recommendation No. 4 in the report which reads as under:

“4. Implementation of Septage management by December 20 in all
areas which are sewered.”

The Tribunal in the order dated 19.03.2021 also took note of the
fact that on 06.07.2020 and 27.01.2021 the direction was issued to State
of UP to take further action in terms of the above recommendation which

was one of the seven such recommendations of the Committee.

3. The Tribunal thereafter took note of the further report of YMC
dated 07.12.2020 which was accepted and in the case of Manoj Mishra
Supra the in paragraph 23 certain direction were issue as under:

“23. Accordingly, we direct that ir: terms of directions of the Hon’ble
Supreme Court and earlier orders of this Tribunal, henceforth the
Chief Secretary, NCT of Delhi, in : vordination with other authorities
(such as, Additional Chief Secrstary Urban Development, DDA,
IDMC, DPCC, DJB) and the Chiej Secretaries of Haryana and UP
may personally monitor the progress, by evolving - effective
administrative mechanism to handle grim situation caused by years
of neglect. Causes of failure of ¢xisting mechanism and remedial
measures required be addressed in the light of reports of the
Committee. This needs to be further overseen at National level by the
Central Monitoring Committee, headed hy Secretary Jalshakti, which
also includes NMCG and CPCB, in terms of earlier orders of this
Tribunal. To give effect to the orders of the Hon'’ble Supreme Court,
the Tribunal has already directed constitution of River Rejuvenation
Committees (RRCs) in ali the States/UTs by order passed in OA No.
673 of 2018 in Re: News item pukiished in “The Hindu” authored by
Shri Jacob Koshy titled “More riwer stretches are now critically
polluted : CPCB, to be headed by the Environment Secretaries of
States/UTs, to prepare and execi:te action plans for restoration of
the polluted river stretches, under the oversight of the Chief
Secretaries of the States/UTs. Such action plans are already in
place. The RRCs of Delhi. Haryanc and UP may accordingly monitor
execution of the action plans with proper inter-departmental
coordination, to remedy the polluied stretches of river Yamuna in
their respective jurisdiction, subject to oversight of the Chief
Secretaries on quarterly basis, whe may thereafter give their
quarterly reports to the Central Munitoring Committee (CMC) headed
by the Secretary, Jal Shakti in terms of order dated 21.09.2020 in
O.A. No. 673/2018, supra.”



4, Hence, in view of the above reports and the directions/orders in the
matter of Manoj Mishra Supra the Tribunal had disposed the O.A. No.

68/2021 finding the no separate order in O.A is required.

©

5. In this Execution Application the Tribunal had earlier passed order
dated 01.11.2021 taking the view that the request made by the applicant
in this E.A. goes beyond the order of the Tribunal dated 19.03.2021 and
in case there is a breach of the order of the Tribunal, the applicant had
remedy to file an application under Section 26 of NGT Act, 2010 and for
execution under Section 25 no case was made out. Accordingly, the E.A.
was rejected and this order was subject of challenge before the Hon'ble
Supreme Court in Civil Appeal No. 1629 of 2022, which was disposed of
by Hon’ble Supreme Court by order dated 20.02.2023 by holding as

under:

“3, The appellant moved an execution application, EA No 33 of 2021,
seeking execution of the order dated 19 March 2021. By the
impugned order, the Tribunal has observed that the request
made in the application “goes beyond what has been said in the
order of the Tribunal dated 19 March 2021” and even otherwise,
if there was a breach of the order of the Tribunal, the appellant
would have to seek the remedy under Section 26 of the National
Green Tribunal Act 2010. The Tribunal did not find that there
was any case for taking recourse to its power under Section 25
for executing the order.

4. The NGT has power under Section 25 to execute its orders as
decrees of a civil court. Section 26 is comprised in Chapter w
which deals with the penalty for failure to comply with the
orders of the Tribunal.

5 The grievance of the appellant is that the power to impose a
penalty under Section 26 wili not redress the substratum or the
grievance which is the discharge of untreated sewage and
effluent and the absence of a sewerage system.

6 We are of the considered view that the observation of the
Tribunal that there was no case for executing the earlier order
under Section 25 is misconceived. The Tribunal is entrusted with
the wholesome power to ensure that its orders are complied
with. The absence of sewerage facilities is an important aspect
which would merit the exercise of powers by the Tribunal under
Section 25. The invocation of the power to levy a penalty under
Section 26 will not necessarily sub-serve the purpose.

7 Accordingly, we allow the appeal and set aside the impugned
order of the Tribunal dated 1 November 2021. Execution
Application No 33 of 2021 is restored to the file of the National
Green Tribunal.

4
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8 The Tribunal shall take up the application under Section 25 and
consider what orders would be necessary to effectuate the
original order dated 19 March 2021 of which execution was
sought.

9 The appeal is accordingly disposed of.”

6. Thereafter on 12.01.2024, the Tribunal had issued notice to the

respondents, requiring them to file their response.

% One communication dated 14.05.2024 has been received from
Under Secretary, Environment, Forest and Climate Change Department
of State of U.P. addressed to the Registrar General of the Tribunal stating
that in c-c)rnpliance of the direction of the NGT dated 12.01.2024
necessary directions for ensuring compliance and filing compliance report
have been issued to Urban Development Department, District Magistrate
Ghaziabad and Nagar Ayukt, Nagar Nigam Ghaziabad vide
communication dated 27.02.2024 and thercafter the direction to same
authority were issued on 10.05.2024. It does not reflect any compliance
of the order of the Tribunal dated 19.03.W
—_—

Chief Secretary, U.P. In fact, the so-called communication which is stated
b ey

to be the‘report by the State of U.P. reflects that from 19.03.2021 till

22.52.2024 nothing had been done for corapliance of the said order.

_-—

8. Strangely when we had put a question to the counsel appearing for
the State in respect of the compliance to be done by the District
Magistrate, Ghaziabad, he has answered that the District Magistrate,

Ghaziabad has no responsibility and no role in the matter. Hence we
——

require the Chief Secretary, State of U.P. to appear virtually on the next

e

date or to file his personal affidavit explaining the above situation and
1-—'——._— e e s o

also disclosing reason for non-compliance of the order.

I

9. The respondent no. 4, Municipal Commissioner Ghaziabad had

initially taken the stand that no sewage is flowing in the storm water
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drain but when we asked him to point it out from the compliance report
of Municipal Corporation, Ghaziabad, he could not do. So called response

on behalf of Nagar Nigam, Ghaziabad has been filed on 05.03.2024. We

have minutely perused the same and we find that though in the index it

[
—_—

is mentioned “Compliance Report filed on behalf of Ghaziabad Nagar

B i D e
Nigam” but there is no compliance report enclosed along with the index.
‘,__'-———'_—_"_—___ — —_—

On the contrary some communications have been enclosed therewith and

from that communications also the counsel for the Municipal

Commissioner, Ghaziabad could not point out any plea that sewage is not
e

going in storm water drain. Hence, we find that an attempt has been

— <

made by the Respondent No. 4 to incorrectly state before the Tribunal
that no such sewage water is flowing in storm water drain and incorrectly
_,__——'—_'—_'__—_‘—4_‘ - A
stating about filing of compliance report without filing any such

compliance report. Hence we impose a cost of Rs. 15,000/- on the

‘Commissioner, Municipal Corporation, Ghaziabad for filing such a

—

. misleading response before the Tribunal.

—

10. Learned Counsel for respondent no. 7 has stated that no
compliance is to be done by respondent no. 7, which is not disputed by
the counsel for the applicant therefore counsel for the applicant is

permitted to delete the respondent no. 7.

11. It is worth noting that applicant has enclosed the photographs
annexure A-2 page 21 to 24 along with execution application and
photographs annexure A-1 page 77 &-78 along with the response dated
15.05.2024 clearly showing that sewage/water discharged from .
household is openly flowing in the drains. These photographs are not
disputed by any of the respondents, which prima-facie reveals that the

order passed by the Tribunal has not been complied with till now.
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12.  The reply on behalf of UPPCB dated 13.05.2024 has been filed and
the counsel for UPPCB during the course of interaction stated that
UPPCB is not responsible for taking aay action and he cannot make a
statement if sewage is still flowing in the storm water drain. Along with

the response of UPPCB no water sample analysis report of samples taken

from storm water drain have been filed. We are of the view that once an

G
issue relatlng to ﬂowmg of sewage in storm water drain is raised then it is

-—

the responsibility of the UPPCB to take sample from storm water drain in

e —

- e

question and get them analyzed to ﬁnd uut correct posmon and once the

AR e P At A R S i L e S e e,

—

photographs are enclosed with details of the area by the apphcant
ol IS S S P —
showing that the sewage is ﬂowmg operly then it is the respon51b111ty of

the UPPCB to find out the person re'-;ponmble for the same and take

appropriate action for imposition of environmental compensation. We find
i s s At

that UPPCB has not only failed to discriarge their responsibility but an
- i A i o

incorrect stand has been taken that UPPPCB has no responsibility in this

matter.

e

13. In above background, we give one more opportunity to the

concerned respondents to comply with the order and file compliance

report at least one week before the next date.

14. List on 02.09.2024.
Prakash Shrivastava, CP

Arun Kumar Tyagi, JM

Dr. A. Senthil Vel, EM
May 16, 2024
E.A No. 33/2021 In
O.A. No. 68/2021
HB
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UTTAR PRADESH JAL NIGAM (URBAN)

Office of the Executive Engineer, Construction Division-t, U.P. Jal Nigam
(Urban) , Ghaziabad

1) Ry by
-\n\o..‘h Live

PRE- FEASIBILITY REPORT

for

CONSTRUCTION OF IPS, LAYING OF SEWER NETWORK AND
ALLIED WORKS FOR KARKAR MODEL TOWN OT WARD-43 AT
GHAZIABAD NAGAR NIGAM, DISTT.- GHAZIABAD

Estimated Cost :- Rs. 939.23 Lacs
Estjmate No. :01

Exccutive Englneer
Construction Divislon-l
U.P. Jal Nigam (Urban)

Ghazlabad
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PRE FEASIBILITY REPORT FOR CONSTRUCTION OF IPS, LAYING OF
SEWER NETWORK AND ALLIED WORKS FOR KARKAR MODEL TOWN OF
WARD-43 AT GIAZIABAD NAGAR NIGAM, DISTT - GIAZIABAD

PROJECT REPORT

f 1. AUTHORITY

The Pre-Feasibility Report for Construction of IPS, Laying of Sewer Network and

Allied works in Karkar Modcl Town of Ward-43 Ghaziabad Nagar Nigam has been
prepared for compliance of orders of Hon'ble NGT. Hon’ble NGT vide Order Dated
16.05.2024 in EA 33/2021 in OA 68/2021 : Sushil Raghay Vs, Union of India & Ors.
has given directions to prevention of untrcated sewage /cffluent which is being
discharged in the storm water drain in Karkar Model situated in Municipal

Corporation Ward no 43, Sahibabad Ghaziabad. (Annexed)

2. LOCATION

Karkar Model is located in Ward-43 of Ghaziabad Nagar Nigam, District-Ghaziabad.
It is situated in mid of Sahibabad Industrial Arca Site-IV and along with Dchi-
Ghaziabad Railway Line,

3. DEMOGRAPHICS

- According to the final data, Ghaziabad Municipal Corporation had ap'opula’l’i'on‘ of
1,648,643 in ycar 2011 and a sex ratio of 885 females per 1000 males. Ghaziabad had

. aliteracy ratc of 84.78%.

4. NEED OF THE PROJECT:

1) Thereis a partial Sewerage Sysiem in karkar model town, Existing sewer network
| is about 4,0 Km, Houscs arc nol dircctly connected to the existing sewer network,

Instead, sewage from houscs discharges {sto drnins, which then feed into the sewer
4 .

network,

Order Dated 16,05,2024 In in BA 33/202] in OA 68/2021 :
ion of Indin & O, has directed to prepare an action plan for
em of Karknr Model Town,

2) Hon'ble NGT, vide
Sushil Raghay Vs. Un
solution of sewerage probl



T s EXISTING WORKS:
STP - 1No (56 MLD)
SPS -1 No (07 MLD)
Sewer Network — 4,0 KM

Sewer House Conneetion - Nil

6. PROPOSALS:

Following works have been proposed in Karkar Model &
1. Pumping Station - 01 No, (10 MLD)

2. Sewer Network ~ 7.0 Km.

3. Repair works of eXisting manhole and sewer linc.

7. INSTITUTIONAL RESPONSIBILITIES:

U.P. Jal Nigam (Urban) shall be the implementing agency of the project. After
completion of the project, it will be handed over to ULB. Maintenance shall be done
by Nagar Nigém, Ghaziabad.

8. CONCLUSION: . |
With the above remarks, pre-feasibility report for Construction of 1PS, Laying of
Sewer Network and Allied works in Karkar Model situated in ward-43 at Ghaziabad
Nagar Nigam, Distt. Ghaziabad, with an estimated cost of work of Rs. 939.23 lakh is

hercby submitted for administrative approval.

' (Avun Pratap Singh)
%, “l . Exccutive Engincer
CU_U.AM on Coustruction Division (Ist)
UL, dal Nigam (Urban)
Ghunziabad

L
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PRE FEASIBILITY REPORT 1
SEWER NETWORK AND ALLIE

TOWN AT GlIAZ

Form J (Comprohonsive )

OR CONSTRUCTION OF P, LAYING OF
D WORKS FOR WARD-43 KARKAR MODEL
TABAD NAGAR NIGAM, DISTT.- GHAZIABAD

3:;' Description Amf::sl](tn i Y, Amount (In Lacs)
A |Basic Cost I
1 |Basic cost ol work 126,00 725.00
2 |Contigency ( 725.00 2.00% 14.5°
Sub Total 739.50
B |Deduction of Eﬂecxean @5% 739.50 §% | NG¢
Net Amount ‘ N 702.53
C [Centage Charges @ 7% 702,53 10% 70.25
D |GST@ 18% 702,53 18.00% 126.45
E |Sud Total (B+C+D) 899.23
F |Trail & Run 3 months 1500 16.00
G |Power Connection 2500 25.00
H . Sub Total (F+G) | 40.00
Total Cost (E+H) 939.23
/ S et
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PRE FEASIBILITY REPORT FOR CONSTRUCTION OF IPS,
LAYING OF SEWER NETWORK AND ALLIED WORKS FOR
WARD-43 KARKAR MODEL TOWN AT GHAZIABAD NAGAR

NIGAM, DISTT.- GHAZIABAD
GENERAL ABSTRACT OF COST

S.No. Deseription of Works A”m;i?‘tc s
A |CIVIL WORKS )
I |Laying of Sewer Network including House hold connection. 43000
2 Estimate of Construction of IPS approx 10 mld capacity 1 20.00# )
TOTAL WORK COST A (CIVIL) ' 550,00
B |EMWorks |
1 Estimate ofIP§ approx 10 mld capacity and all allied works with all 175.00
____|clectromechanical works -
2 " |Tril & Run ; 15.00
3 Estimate of Power. Connection for IPS 25.0"0
TOTAL WORK COST B (E&M) 215.000
 |TOTAL (CIVIL+E/M WORKS) | 76500
‘|roTaLcost 76500 |
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PRE FEASIBILITY REPORT FOR CONSTRUCTION OF IPS, LAYING OF
SEWER NETWORK AND ALLIED WORKS FOR WARD-43 KARKAR
MODEL TOWN AT GHAZIABAD NAGAR NIGAM, DISTT.- GHAZIABAD

ABSTRACT OF CIVIL WORKS

§1. No. Deseription Qly. Amount Rs.
. Lac
L'\ymg 0fScwcr thwork and providing Houschold | s oA
1_ conncction’ =L ; 8 7.0Km 430.00
2 |Estimate of Constmction of IPS approx 10 mld capacity 1 No 120.00
3 " |Repair & rchab of existing line & manhole, Job 10.00

A

At
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NG OF
- pEASIBILITY REPORT FOR CONSTRUCTION OF IPS, L;?Xrlz T
PREENVORK AND ALLIED WORKS FOR WARD-43 KAR

TOWN AT GHAZIABAD NAGAR NIGAM. DISTT.- GHAZIABAD

ABSTRACT OF COST
Elcetrlenl nnd Mechanleal Works
S No i Yo Qly. Amountin Lacs
Estimate of IPS approx 10 mld ca acity and all allicd 175.00
1 - . p 1 No.
works with all clectromechanical works | s :
2 |Tril & Run ' 03 Months et
R 25.00
-3 Estimate of Power Connection for IPS I Job
' 15.000
TOTAL - Rs.Lac i

S

pe
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UTTAR PRADESH JAL NIGAM (URBAN)

Office of the Executive Engineer, Construction Division-l, U.P. Jal Nigam
(Urban) , Ghaziabad

PRE-FEASIBILITY REPORT
for

CONSTRUCTION OF IPS, LAYING OF SEWER NETWORK AND
ALLIED WORKS FOR KARKAR MODEL TOWN OF WARD-43 AT
GHAZIABAD NAGAR NIGAM, DISTT.- GHAZIABAD

Estimated Cost :- Rs. 939.23 Lacs

Estimate No. :01

Executive Engineer
Construction Division-I
U.P. Jal Nigam (Urban)

Ghaziabad
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PRE FEASIBILITY REPORT FOR CONSTRUCTION OF IPS, LAYING OF
SEWER NETWORK AND ALLIED WORKS FOR KARKAR MODEL TOWN OF
WARD-43 AT GHAZIABAD NAGAR NIGAM, DISTT.- GHAZIABAD

PROJECT REPORT

1. AUTHORITY

The Pre-Feasibility Report for Construction of IPS, Laying of Sewer Network and
Allied works in Karkar Model Town of Ward-43 Ghaziabad Nagar Nigam has been
prepared for compliance of orders of Hon’ble NGT. Hon’ble NGT vide Order Dated
16.05.2024 in EA 33/2021 in OA 68/2021 : Sushil Raghav Vs. Union of India & Ors.
has given directions to prevention of untreated sewage /effluent which is being
discharged in the storm water drain in Karkar Model situated in Municipal

Corporation Ward no 43, Sahibabad Ghaziabad. (Annexed)

2. LOCATION

Karkar Model is located in Ward-43 of Ghaziabad Nagar Nigam, District-Ghaziabad.
It is situated in mid of Sahibabad Industrial Area Site-IV and along with Dehi-
Ghaziabad Railway Line.

3. DEMOGRAPHICS

According to the final data, Ghaziabad Municipal Corporation had a population of
1,648,643 in year 2011 and a sex ratio of 885 females per 1000 males. Ghaziabad had
a literacy rate of 84.78%.

4. NEED OF THE PROJECT:

1) There is a partial Sewerage System in karkar model town. Existing sewer network
is about 4.0 Km. Houses are not directly connected to the existing sewer network.
Instead, sewage from houses discharges into drains, which then feed into the sewer
network.

2) Hon’ble NGT vide Order Dated 16.05.2024 in in EA 33/2021 in OA 68/2021 :
Sushil Raghav Vs. Union of India & Ors, has directed to prepare an action plan for
solution of sewerage problem of Karkar Model Town.
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5. EXISTING WORKS:
STP —1No (56 MLD)
SPS —1No (07 MLD)
Sewer Network — 4.0 KM

Sewer House Connection — Nil

6. PROPOSALS:
Following works have been proposed in Karkar Model :-

1. Pumping Station — 01 No. (10 MLD)
2. Sewer Network — 7.0 Km.

3. Repair works of existing manhole and sewer line.

7. INSTITUTIONAL RESPONSIBILITIES:

U.P. Jal Nigam (Urban) shall be the implementing agency of the project. After
completion of the project, it will be handed over to ULB. Maintenance shall be done

by Nagar Nigam, Ghaziabad.

8. CONCLUSION:
With the above remarks, pre-feasibility report for Construction of IPS, Laying of
Sewer Network and Allied works in Karkar Model situated in ward-43 at Ghaziabad
Nagar Nigam, Distt. Ghaziabad, with an estimated cost of work of Rs. 939.23 lakh is

hereby submitted for administrative approval.

(Arun Pratap Singh)
C(o unha /Za Y\e_ok Executive Engineer

Construction Division (Ist)
U.P. Jal Nigam (Urban)
Ghaziabad

"/SECC (22
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PRE FEASIBILITY REPORT FOR CONSTRUCTION OF IPS, LAYING OF
SEWER NETWORK AND ALLIED WORKS FOR WARD-43 KARKAR MODEL
TOWN AT GHAZIABAD NAGAR NIGAM, DISTT.- GHAZIABAD

Form J (Comprehensive )

::;- Description Amf::st)(in % Amount (in Lacs)
A |Basic Cost
1 |Basic cost of work 725.00 725.00
2 |Contigency 725.00 2.00% 14.5
Sub Total 739.50
B |Deduction of Effeciency @ 5% 739.50 5% 36.98
Net Amount 702.53
C [Centage Charges @ 7% 702.53 10% 70.25
D |GST@ 18% 702.53 18.00% 126.45
E [Sub Total (B+C+D) 899.23
F |Trail & Run 3 months 15.00 15.00
G |Power Connection 25.00 25.00
H Sub Total (F+G) 40.00
Total Cost (E+H) 939.23




PRE FEASIBILITY REPORT FOR CONSTRUCTION OF IPS,
LAYING OF SEWER NETWORK AND ALLIED WORKS FOR
WARD-43 KARKAR MODEL TOWN AT GHAZIABAD NAGAR

NIGAM, DISTT.- GHAZIABAD
GENERAL ABSTRACT OF COST

S.No. Description of Works Amo:;z Rs.

A CIVIL WORKS

1 Laying of Sewer Network including House hold connection 430.00

2 Estimate of Construction of IPS approx 10 mld capacity 120.00
TOTAL WORK COST A (CIVIL) 550.00

B E/M Works

1 Estimate of IPS approx 10 mld capacity and all allied works with all 175.00
electromechanical works

2 Trail & Run 15.00

3 Estimate of Power Connection for IPS 25.00
TOTAL WORK COST B (E&M) 215.000
TOTAL (CIVIL+E/M WORKS) 765.00
TOTAL COST 765.00

A
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PRE FEASIBILITY REPORT FOR CONSTRUCTION OF IPS, LAYING OF
SEWER NETWORK AND ALLIED WORKS FOR WARD-43 KARKAR
MODEL TOWN AT GHAZIABAD NAGAR NIGAM, DISTT.- GHAZIABAD

ABSTRACT OF CIVIL WORKS

SI. No. Description Qty. Amount Rs.
Lac
1 Laying gf Sewer Network and providing House hold 70 Km 430.00
connection
2 Estimate of Construction of IPS approx 10 mld capacity 1 No 120.00
3 Repair & rehab of existing line & manhole. Job 10.00
TOTAL 560.00

A

At



PRE FEASIBILITY REPORT FOR CONSTRUCTION OF IPS, LAYING OF

SEWER NETWORK AND ALLIED WORKS FOR WARD-43 KARKAR MODEL

TOWN AT GHAZIABAD NAGAR NIGAM, DISTT.- GHAZIABAD

ABSTRACT OF COST

Electrical and Mechanical Works

SI. No. Item Qty. Amount in Lacs
| Estlmate. of IPS approx 10 ml.d capacity and all allied 1 No. 175.00
works with all electromechanical works
2 Trail & Run 03 Months 15.00
3 Estimate of Power Connection for IPS 1 Job 25.00
TOTAL Rs.Lac 215.000

A

R
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Compliance Report to the Hon’ble NGT’s Directions dated 16.05.2024 in EA No. 33 of 2021 in OA ﬂé ;8
68/2021: Sushil Raghav Vs. Union of India & Ors. Related to Ward-43 Karkar Model of Ghaziabad Nagar
Nigam, District-Ghaziabad.

Background: -

1. The concern of applicant Sh. Sushil Raghav in EA 33/2021 in OA 68/2021 relates to prevention of untreated
sewage/ effluent which is being discharged in the storm water drain in Karkar Model situated in Municipal
Corporation Ward no 43, Sahibabad Ghaziabad.

2. The existing sewers, laid in year around 2009 in karkar model, discharge to the sewage pumping station
located in the premises of over head tank. The sewage from this SPS is pumped through rising main at
common chamber constructed on 1800 mm dia trunk sewer, discharging to 48 MLD MPS Indirapuram, which
is further pumped to 56 MLD STP at Indirapuram for treatment.

3. The above project of sewer laying, executed in year 2009, comprised of collecting the domestic sewage of
Karkar Model Town by intercepting the various street drains withinthe Karkar Model.

4. Defect in the pumping plant of SPS resulted in over flow of sewage. As an immediate remedy, temporary
pumping plant was installed in the sump to prevent the overflow through manholes and the same was
pumped in the adjoining drain, which finally joins Sahibabad drain.

5. It is to specify that presently the Sahibabad drain is intercepted just before the point of confluence with
Shahdara Drain and the waste water of the drain is treated at 74 MLD STP Indirapuram.

In compliance to the Hon’ble NGT order dated 16-05-2024 in EA No. 33 of 2021 in OA No 68/2021, following
initiatives has been taken: -

i. The pumping plant of SPS has been made operational and the sewage collected in sump is being pumped to
common chamber constructed on 1800 mm dia Trunk sewer Line, discharging to 48 MLD MPS Indirapuram,
which is further pumped to 56 MLD STP at Indirapuram for treatment. Thus, the prime concern of pumping
sewage to drain has been stopped.

ii. To address the problem of flow of household waste into the drains, a Pre-feasibility report, amounting Rs
9.39 crore has been framed and submitted to Chief Engineer (Nagar), U P Jal Nigam, Lucknow vide letter no.
1893/ Prakalan dated 23.08.2024 of Chief Engineer (Ghaziabad Zone), U P Jal Nigam, Ghaziabad for approval.

iii. Further, detail survey for condition assessment of existing sewer line, to quantify the additional sewer to be
laid in the expanded/ left out area in Karkar Model has been completed. Based on the detailed survey and
investigation, design of sewer network and the formulation of Detailed Project Report is under progress and
shall be completed by 15.09.2024. It is to specify that provision for laying of sewer line in lanes of karkar
model wherein sewer line does not exist, sewer house connection to cover all households, construction of
new sewage pumping station and other ancillary works is being made in the DPR.

iv. Upon completion of works proposed in the DPR, the domestic sewage shall route through the sewer line and
shall be treated at 56 MLD STP at Indirapuram.

(Arun Pratap Singh) (C/9. Solanki)

Executive Engineer Superintending Engineer
Construction Division-I Construction Circle
U.P. Jal Nigam (Urban) U.P. Jal Nigam (Urban)

Ghaziabad Y244 0824 Ghaziabad
(R. K. Pankaj)
Chief Engineer (Gzb-Zone)
U.P. Jal Nigam (Urban)
Ghaziabad



1 6I9'|otograph before start of repair work at pumping station of karkar model

Ghaziabad, Uttar Prade
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18/45, Karkar Mandan, Sahibabad Industrial Area Site 4, Sahibabad,
Ghaziabad, Uttar Pradesh 201010, India

Lat 28.66664°

Long 77.344497°

17/08/24 11:04 AM GMT +05:30
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Common Chamber where rising main connected to trunk sewer line 1800 mm dia of 56 MLD STP
Indirapuram



\\\\\\\\\\\\\\\\\» S

%% % \\\\\\\\\

NN \\\\\\\\\

) \\\\\\\\\\\\\\\\\\

Installation of blower for removal of gases

Fabrication work for installation of pumping plant
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18/45, Karkar Mandan, Sahibabad Indust
Ghaziabad, Uttar Pradesh 201010, India

Longitude

Latitude
28 . 666651666666667° 77.3444945166666666°
Altitude 205 meters

Local 0O4:06:53 AM
GMT 10:36:53 PM Friday, 23.08.2024

Tiles and bricks removed from well



Photographs after successful testing and commissioning of 172
pumping station and rising main.

Free fall of sewage at common chamber from rising main into 1800 mm dia trunk sewer line

of 56 MLD Indirapuram




